
Jammu and Kashmir pollution Control Commiftee
Parivesh Bhavan, Forest Complex ll Silk Factorv Road
I ransport Nagar, Jammu, j B0 006 ll Rajbagh, Srinagar, .l90 

OO8

Tel, 0191-2476927; mail - nEmbeDecretaryjkspcb@gmail.com

The Consuttant (Judiciat)
Hon'ble Nationat Green Tribunat (p.B)
New Dethi.

Copyto the: -

(on.,.,Bfkkfi
Member Secretary

rn comptiance to Hon'bre Nationat Green Tribunat order dated 13-

03'2024 in OA No. 23gt2o24ritled ,,what chartenges are Kashmiri wetrands
Facing", kindty find enclosed the comptiance Report of J&K pottution controI
Committee.

Enct: (As above).

KAS L,oltlr,,
J&K PCC Jammu.

Sh, Parth Awasthi, Standing Counsel for J&K Govt. in Hon,ble NGT matters
in New Delhi, for information and necessary action. This is in reference to
Govt. of J&K Order No. S495-JK(LD) of 2O2Z Dated 12-LO-2O22.

No. JKpCC/NGT/1s2l 312 S _ l-6 Dt.>o_05_2024.

sub: - comptiance Report in Hon,bte NGT order dated 13-03-2024 in oA No.
23912024ritled "what cha[enges are Kashmiri wettands Facing,,.

Ref.: Hon'ble Nationat Green Tribunat emait dated 13-Og-2O24.

Sir,

rt is requested that the comptiance Report may kindty be taken on record
and ptace before the Hon,bte NGT for consideration.

Yours faithfully,

1.
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 239 ol 2024

IN THE MATTER OF "What Cha[]enges Are Kashmir Wetlands
Facing?".

Comptiance Report on behalf of Jammu and Kashmir Poltution Control
Committee pursuant to Hon'ble National Green Tribunal Order dated
13-03-2024passed in OA No. 239/2024titled "What Chattenges Are Kashmir
Wettands Facing?".

Background:

That the Hon'bte National Green Tribunal vide order dated 13-03-2024 in OA

No. 239 of 2024 issued following directions:-

"The reports os directed above be filed by all the concerned outhorities ot

leost one week before the next date of heoring by e-mail at judiciol-

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and

not in the lorm of lmoge PDF".

ln comp[iance to the aforesaid directions of the Hon'bte NGT, Regionat

Director, J&K PCC, Kashmir was directed to submit 1) tatesf Water Quality

Monitoring Reports of Wetlands viz. Dal Lake, Wular Lake, Manasbal Lake, Haigam

Rakh, Hokersar, Anchar and Shalbugh w.e.f January to April 2024 and 2\ submit

factual report w.r.t Solid Waste dumping and other illegal activities leading to the

deposition of sediments in these wetlands.

Accordingty, Regional Director, J&K pottution Controt Committee, Kashmir

have furnished a detaited status of 1) water euality Monitoring of we ands w.e.f

Page 1 of 3
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1"t January 2024 to 30 Aprit 2024 and 2) Report w.r.t Sotid Waste dumping. The

report of l Water Quatity in respect of 1 1 water bodies is appended as Annexure 'A'.

With regard to the status of solid waste dumping, The Regionat Director, J&K

Pottution ControI Committee has reported that:

1) Dumping of unsegregated solid yyaste seen at different unfenced
collection centres before being transported to Achan landfill site at
Srinagar District.

2) Solid waste dumps / carces were seen deposited in the Hokersar
wetlands which comes from adjoining residential areas in district
Budgam, in which no cleaning are removal of retained solid waste has
been witnesses.

3) Dumping of unsegrcgated and untreated solid waste att Kohistan
colony Safapora District Budgam by the concerned Municipal
Committee, (MC Ganderbal) has been witnessed which is about
approximately 1 km from the Manasbal Lake.

4) Dumping of unsegregated and untreated Solid Waste by MC Bandipora
has been witnessed on the ba nk of Wular Lake at Nasoo Zalban District
Bandipora.

5) However, no solrd waste dump and itlegal activities were reported in
the wetlands of district Baramulla.

The J&K Pottution Control Committee has taken the cognizance of the reports

f urnished by the Regionat Director, J&K Potlution ControI Committee, Kashmir

and issued directions to 1) Vice Chairman, J&K Lake and Conservation and

management Authority (J&KLCMA) 2) Commissioner, Municipat Corporation,

Srinagar 3) Chief Executive Officer, Wutar Conservation & Management

Authority (WUCMA), 4) Chief Executive Officer, N4unicipat Councit, Budgam,

5) Chief Executive Officer, Municipat Councit, Bandlpora,6) Chief Executive

Officer, Municipat Councit, Ganderbat, 7) Executive Officer, Municipat

Committee, Sumbal and 8) Executive Officer, Municipat Committee, Hajam,

for preparation of Action Ptan and ensuring compliance under the Water

(Prevention & Contro[ of Pottution) Act, 1974 and Waste Management Rutes

and submission of response by or before lOth June 2024. The detaits of the

Page 2 of 3 ?6Lb*

12



directions issued to the concerned tocal authorities are enclosed herewith

Annexure B to I as per the detaits given in the tabl.e betow:-

#
Name of the [oca[ authority to

which directions issued.
No and date Annexure

1)

Vice Chairman,

Conservation and

Authority, Srinagar.

J&K Lake

Management

JKPCC/NGTi329O-98

dated 18-05-2024 B

2)
Commissioner, Municipal
Corporation, Srinagar.

JKPCC/NGTI3264-72

dated 18-05-2024
c

3)

Chief Executive Officer, Wutar

Conservation & Management

Authority

JKPCC/NGTI3313-21

dated 18-05-2024 D

4)
Chief Executive Officer, M un ici pat

Councit, Budgam

JKPCC/NGT/3288-80

dated 18-05-2024
E

5)
Chief Executive Officer, M unicipat

Councit, Bandipora

JKPCC/NGTI3273-81

dated 18-05-2024
F

6)
Chief Executive Off icer, M unici pat

Counci[, Ganderbat

JKPCCi NGTI3281-89

dated 18-05-2024
G

7)
Executive Off icet Municipal.

Committee, SumbaI

JKPCC/NGT/3246-53

dated 18-05-2024
H

8)
Executive Officer, Municipat

Committee, Hajin

JKPCC/NGT/3254-63

dated 18-05-2024

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may kindty

be taken on record before the Hon'bl.e Nationat Green Tribunat for consideration.

ron..,#dd,knk:f
Member Secretary 

tyr/1
J&K PCC

Page 3 of 3
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P'CC

Regional Director,
J&K Pollution Control Committee,
Kashmir.

NO:- PCCiROKliW.Lab /24-25t t3 Dated;- 30I04/ZOZ4

Sir.
With regard to the matter captioned in the subject kindly find atuched herewith Analysis repons ofvarious LakeVwctlalds of Kashmir division.The woter quality status of these wellands rn respect of variousrs undcr:-

sutlmitsd 
'or 

rar'our of intbrmation and further necessary action prcase,

Enclosure:- t0 sheo*

subjcct - Hon'bte NGT dlrcction dt 13/03/2024 ln suo Motu ma6er rn re: News ltems appearing inKashmir Life dated z 02t02t202*Entitted uwhat chailenges ffe Kashfirrt wetrmds FadnguRef,, no Jr{pCC"/SgOA_Zj gnL&4ngy_yO t ta*a iwOlnOzc

Youn Faithtully

-{'*'\X
VC Woler laF

Srinagar

S.no WaterNrme of
Body

No. of
Monitoring

Status of water
Bathlng)water q

inQuality terms of BClass, (Organized outdoor
crlteriauality CPCB

LakeWular
Bandipora

lt testThe the monthsreports andMarch 2424tharreveal ofout locations hvomonitoring locations vtz ,GarooraZaland tYan do not Bclass water critcria1

/
Anchar Lake
Srinagar

05 lestThe forreports months A ?024 reveal tharofout 05 itorimon location threesng locations do not classqual ifv
B

J Dal lake
Srinagar

24 tsstThe foranalysi reports mthe ofonths andMarch 2024Apri
reveal that out of 24 ocationsmonitoring ofnone locationthe

Bclass water criteria4.

Srinagar/Budgam
I-lokarsar rvetl.:n

tcstThe thereports of April thatreveatofout 03 mont tori 2locationsng dolocations rl01 Bclassqualift
\vater cfl teria

5 lvtanasbal lake
Ganderbal

03

li

analtesl lysis theforreports months of
Iocations class B water

2024 reveal thar alt
criteria6. wetlandShalibugh

Ganderbal
03 The tost analysis theforreports months reveal2024April thalol0ut 03 2locationsmonitoring do nol class Bqualify

lvater criteria7 Hygam rvetland
Pulwama

The test
monitori

reveal that all
reports the months of

class B8.

Pulrvanra
02 The test analysis reports

none ofthe locations
the of
class B watcr criteria

rcveal
9. Kranchoo

Pulrvama
03 test analysis reports ?or 2024 reveal rhat

criteria

Thc
none ofthe locaticns class B water

months of
l0

Pamporc Pulwama
Charlam 03 lest analysi thelorreports thsmon of reveal2024 that

oltout 03 2locationsmonitoring ocations notdo qual Bclassifv
lvater criteria

Pulwama
Man
Pamr

02 s reporls reveal thatAprilThe test

of the
the months

B water

I

locations

I l.
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J&K Pollution Control committee
Office of The Regional Director - Kashmir

Shickh-ul-Alem Compler Rejbegh Kashmir

Analysls Report

Date of
Physico Chemical Characteristics of Wular Lake for the Month of l.,llarch,2024

{,6t03t2024

)AllValues are in mgll except pH, ,turbidity & Temperature.
collected by officials of Wular Devetopment Authority

Analyzed by
)

l. l

CA'1,^-

sl
N

ol
Sampling

spots
Air
Temp

Water
Temp pH

Condu
ctivity TDS DO coD BOD

Phosph
ate

l[mm
Nitroge
n

Sulphat
e

Hardnes
s Calcium

Magnesl
um

T
Alkallnit
v Chloride

Turbldit
v

1 Saderkot:4048 t0.0 9.5 8.t I t96 t04 9.8 34.7 1.0 0.1l9 0.708 2t.5r t50.0 26.45 20.41 60.0 28.0 8.0

2 Banwari t 8.0 r0.0 7.86 t7t 90 r0.0 27.8 2.5 0.07s 0.504 5.75 r50,0 36.07 r4.58 74.4 20.0 6.0

3 Nallah): J266 t8.0 t2.t 7.t6 t04 55 t0.0 27.8 2.5 0.t12 c'.5-s8 r r.66 v6.a 26.65 5.81 46.0 22.0 r r.0

4 Zalwan:4049 12.5 r t"8 7.7t t79 t26 9.5 36.5 3.7 0.t46 0.402 l].l8 t40.0 4 r.68 8.74 96.0 24.0 6.0

5 Ashtingoo t5 12.9 7.84 t39 98 t0 33.0 2.8 0.126 0.4e8 20.30 t20.0 33.66 8.74 80.0 2.1.0 7.0

5 3265 ll r0 7.84 t42 t00 9.9 33.0 2.9 0.t02 0.9 r8 2t.36 r40.0 40.88 9.23 56.0 26.0

7 Watlab:3264 12.6 9 8.r t96 r38 t0.0 29.56 2.5 4.r02 0.588 27.87 t84.0 50.50 r4.09 88.0 26.0 5.0

8 Ningli: 3263 t3. r I t.2 8. r5 223 t59 9.8 26.0 2.4 0.r r3 3r.8r t70.0 45.69 t3.60 92.0 24.0 5.0

9 Garrora r9.5 8 7.50 273 145 9.4 38.25 4.0 0.143 0.498 39.84 t52.0 48.09 7.77 74.4 32.0 8.0

fi Hathlangoo I 1.8 9.7 8. r0 2t2 t42 9.2 26.0 2.5 0.t23 0.642 22.57 230.0 48.09 26.73 98.0 24.0 t2.0

# 'l'ulbagh t3.6 r r.0 7.-15 174 t23 8.9 27.8 3.0 0. t46 0.8 t6 32.72 206.A 46.49 2t.87 21.O 6.0Primrqv wetcr qurlity
critcril for Brthaag (

clers B)
6.5 -8.5 >5mg/! <3mgll

t

Samples

\.,("*

f,-*fs
!/C Water lab

-.JlE--

(

6.0

0.504

80.0

t] '.
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J&K Pollution Control committee
Oflice of The Regional Director - Kashmir

Shhkh-ul-Atrm Complcr RrJbegh Krshmir
Analysis Report

Date of Sam
Physico Ghemical Chamcteristics of Wular Lake for the Month of April,2A24

:-2219412024

*-,All Values are in mg/l except pH,,turbidity & Temperature.
samples collected by o(ficiats of wular Development Authority

-l?.-*\\
)

llrgnesl
UM

>l
N

o
Sampling

spots
Air
Temp

Water
Temp pH

Condu
ctivity TDS DO coD BOD

Phorph
ato

Amm
Ntr

Sulphat
o

Hardnee
s Calcium

T
Alkallnlt
v

Turbidil

Y

I Sadcrkot: 4048 2t.a 20 8.44 205.0 t08.0 9.0 26.t a.lL.L 0.rr9 0.66 27.87 il0 34.46 5.83 80.0 22.0 r3.0
2 Banwari 2A r8 8.35 r9t.0 t0t.0 7.7 28.03 2.4 0.074 r52I 5.3 t40 r0.08 9.72 100.0 r8.0 r0.0

3 r):3266 r8.2 t9.5 8.08 ??n 4C.0 i0.0 l6.rt4 t.5 0.068 0.726 6.96 84 20.04 8.26 46.0 t6.0 22.0
4 T,alwan:1019 25.5 21.5 10.49 r r8.0 60.0 8.7 20.55 2.2 0. r00 0.69 r r.66 t02 26.45 8.74 52.0 r0.0 7.0
5 25 20 7.8 r 43.0 76.A r0. t 18.69 2.0 0.093 0.834 9.69 88 28.85 3.88 78.0 r6.0 6.0

6 25 23 8.r 170.0 90.0 t0.3 26.16 3.0 0.209 0.768 13.63 100 3?.86 4.3't 96.0 t4.a 8.0
7 Watlab: J264 2?.t t6.9 8.07 172.0 9t.0 e.0 18.69 2.0 0.tr9 0.768 t5.45 t44 40.88 2.9t 84.0 r6.0 6.0
8 Ningli: J263 2A 17.6 8.02 202.0 r06.0 7.5 r6.82 1.5 0.t2 0.621 r9.08 il0 36.07 4.86 96.0 t2.0 4.0
9 Garrore t9 17.5 8.50 2A2.0 106.0 9.5 24.29 2.6 0.09 0.66 28.33 t20 35.27 7.77 84.0 20.0 9.0
# llathlangoo 23.t t9.2 8.tr r70.0 90.0 8.9 t6.82 2.0 0.0t5 0.864 t7.72 120 40.08 4.86 86.0 t2.0 t0.0
fl Tulbagh 25.0 20.0 Lil 204.0 t07.0 7.3 20.55 2.t 0.t57 t. t04 t8.02 t32 4 t.68 6.8 94.0 t2.a 8.0
Prim{ry wrtcr qurlity
crilcrir for Brtbirt (

cles B)
6.5 -8.5 >5mg/l <3mgll

Analyzed by -I/C Water lab

--.n-Jtxffi3ry
FCC

M
\a &'rs
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PCC

Date of Sam

J&K Pollution Control committee
Office of The Regional Director - Kashmir

Sbiekh-ul-Ahm Conrptcx Rajbrgh Kashmir

Analysis Report
Physico Chemical Characteristics of Anchar Lake for the Month of April, 2024

-,All Values are in mg/l except pH,,turbidity & Temperaturc.

Samples collected by Analyzed by
-Ir*-rto

I W

r lLoli*

't'

S/liO

Air
Temp

Weter
Tcmp pH

Condu
clivity TDS DO COI) BOD

Phosph
at€

Amm
Nir Sulphale

Hrrdnc
ss (lehium

Mrgne
sium ity

Chlori
de

Turhid
ity

Sangam: 20. I t9.4 7.52 340 r86.0 4.t 40.0 3.4 0,20 t t.89 ?7.87 208 56. il t 6.52 t24.0 40.0 6.0

1

r

char: .l0.lj
20 r 9.5 7.71 .t6t 20r.0 7.5 32.0 2.5 0.229 1.72? 40.45 2ZO 6t.72 17.49 t46.A 42.0 7.0

3
Entry:

4043
r9.8 t7.5 8.06 372 2 t0.0 8.1 24.00 2.5 0.070 0.642 3e.E4 25E 56.9t 2E.r8 t62.0 20.0 3.0

4

Near.lenab

"10,17

20 r9.3 7.6A 349 t97.0 4.8 64.0 7.5 0.?34 2.00 35.45 262 57.7 t 28.67 r t2.0 42.0 4.0

5

Near ShIMS
Soura:4046

20. r t9.4 7.56 ll8 t 88"0 t? 64.0 6.5 0.231 t.09 29.39 t98 60.92 I t.l7 48.0 i.0

Primrry walcr qualiay

crilerirr fnr Buhing ( chs
o)

6.s -8.5 >5mg/l <3mg1ll

) *>
V h"o

I/C Watei lab

3

Jtx
G@:ETGw
Sampting
spots.

I

120.0
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.FJlt(

DATE OF SAIUPLING:-

-ffir\lrp,pcc

J&K Pollution Control committee
Office of The Regional Director - Kashmir

Shirkh-ul-Alem Complcx Rrjbrst Kashmir
Anolysis Report

Physico Chemical Characteristics of Dal Lake for the Month of March, 2024
18t03t2024

)AllValues are in mgll except pH, ,turbidity & Temperature

Analyzed by
h*ro

v
N

o Sampling spots
Air
Tcmp

Wrtcr
Temp pH

Conduc

tivity
TDS DO cot) BOI}

Phosph

8lc
Amm
Nar

Sulphel
c

llardne
s$

Celciu Mrgucs
tum

T
Alkalini
ry

Chlorid
c

'I'urbidi

ly

1
Delgete:3251 19.8 1,4.1 8.13 229.0 135.0 7.0 55.0 5.3 0.086 0.69 12.27 230 23.81 130 20.o 8.0

2
Nehru perk lJ0,!) L9.4 75.2 8.78 229.0 135.0 8.s0 40.0 3.7 0.086 0.708 72.72 180 52.90 1r..65 128 28.0 4.0

3
Grand Pehc (ihrr t9.5 15.5 8.90 222.0 134.0 7.5 il.o 5.9 o.074 o.672 L2.72 190 52.90 14.09

P"t M" t.r:l
l.laz 20.0 5.0

4
Nsr Nish:rt S'fi':
32-{3 19.0 16.8 9.02 231.0 138.0 8.0 56.0 5.0 o.07a 1.128 23.48 196 57.71 12.63

P, t.,
M: l13
t.153

28.0 5.0

5
llbhr, r,l'.tcr learki:
J26t 19.s L7 8.43 218.0 t 34.0 8.7 56.0 s.8 0.052 1.206 26"96 284 56.11 34.92 L38 20.0 5.0

6
Telbrl cntr.v: J2S6 19.5 21 7.71 269.0 167.O 112.0 18.8 1.08 L.752 64.23 260 58.51 27.7A 130 16.0 34.0

7
Ncrr S'l P llebrl;
J257 r9.8 2t.2 7.65 254.0 161.0 120.0 23.5 0.132 1.668 63.78 286 78.95 22.84 135 24.O 20.o

I
Ncar S'l'P
Ilazrrtbal: 3258 19.s 2t 8.15 255.0 161.0 Ltz.O 15.8 0.098 1.134 47.41, 264 67.33 23.32 138 20.0 10.0

9 Dobighea: J!59 20.0 19.5 8.15 263.0 161.0 L04.0 12.t 0.073 0.81 40.90 204 il.12 10.69 130 32.0 7_O

10 ('harchinari: J2S2 19.8 76.2 9.10 221.0 132.0 8.9 32.0 4.0 0.043 0.7a2 15.7s 166 49.69 10.20
r'r0 M,l'10

r. t50 28.0 7.0

11

Abikarporr:
3254 L9 16.5 9.01 222.O 130.0 9.0 s6.0 4.8 0.046 0.69 18.02 r.98 55.11 14.09

P"l2 M" 146
l" lia 20.0 11.0

t2 lionalanl: J26(t 20.5 19 8.52 255.0 157.0 7.9 56.0 5.0 0.085 0.888 43.93 210 60.92 14.09 L4A 20.o 9.0

Samples collected by

M,\4, \st.:cl

l/C Water l5b

9

)

m

52.90

%>
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J&K Pollution Control committee
OIIice of The Regional Director _ Kashmir

Shickb-ul-Alrm Complcx Rejbegh Kashmir
Anolysls freport

Physico Chemical Characteristics of Dal Lake for the Month of March,2024
:- 181O312O24

)AllValues are in mg/l except pH, ,turbidity & Temperature.

k"..\\

lax

*rei!7
FCC

DATE OF SAMPLING
sl
N

o
Air
Temp

VYater
Temp pH

Condu
ctivity TDS DO coD BOD

Phosp
hate

Amm
Nit

Sulph
ate

Hardn
ess

Calciu
m

Magne
sium l

T
Alkali
nity

Chlori
de

Turbid
ity

t3 2t.7 19.3 8.10 295.0 188.0 3.0 112.0 16.5 o.147 2.2s 54.54 49.69 20.89 210 68.0 12.0

t4 22 19.5 8.12 306,0 195.0 2.3 r20.0 18.0 0.152 2.33 55.14 220 58.51 17.98 2t2 64.0 74.0

15 19.7 14.8 8.54 228.0 134.0 7.5 ann 4.t 0,052 0.75 L2.12 220 51.30 22.35 140 24.O 9.0

16 19.5 16 8.81 234.0 141.0 7.4 48.0 5.0 0.097 o.672 18.78 240 62.52 20.41.
P"6

M" l!l 24.0 1.5.0

t7
Makai Park
Point 17.6 16.3 9.02 226.O 133.O 8.2 48.O 5.0 0.048 0,684 21.96 240 64.12 79.44

P.*
M,Id,

tabr,l5,(,
36.0 8.0

r8 18.5 77.O 8.85 246.0 148.0 8.4 56.O 6.2 o.774 48.17 260 46.49 34.99 P:4 M.l'(,
tliaa 28.0 5.0

19 Shalimar 18.8 77.5 8.32 260.0 157.0 9.0 56.0 5.8 o.076 4.702 47.87 276 54.50 34.O2 158 28.0 6.O

2A point 21.O 19.8 8.47 259.0 159.0 80.0 9.1 0.073 1.O7 43.02 280 65.73 28.r.8 r.30 28.0 8.0

2l 20 15.0 7.55 246.O 145.0 6.2 64.0 6.6 0.200 0.798 13.02 r.80 48.09 14.58 140 28.0 5.0

22
Arheibegh Sridgc

..&JO 21.5 18.O 8.98 257.0 162.O 72.0 7.6 0.047 1.16 47.96 192 52.10 15.06
P'a Hrlt6
Totrklto 20.0 8.0

23 Nigeen:3262 20.8 18.0 9.10 264.0 159,0 80.0 9.5 0.059 0.954 50.7s 170 49.69 11.17
P.ll M*ldg
Totrht@ 22.A 8.0

24 Saderbal 20.0 19.0 8.42 268.0 174.0 96.0 t2.L 0.140 L.362 55.75 250 u.t2 21.87 t42 28.0 11.0

Samples collected by Analyzed by t/C Water l5b

d

)
\

Sampling

spots

2to

Goldcn Lake:0

Nishat
Garden 0.053

Khonkhan
Area IPS

%> -Ntr. ,
"\/(*'o
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J&K Pollution Control committee
Office of The Regionat Director- Kashmir

Shietrh-ul-Alrm Complex Rajhrgh Ka*ftrnir
Anolysis fleport

DATE OF
Physico Chemical Characteristics of Dal Lake for the Month of April, 2014

- 24A4t2024

-)AllValues are in mg/l except pH, ,turbidi$ & Temperature.

) Analyzed by
&u",j,.x

l/C Water 6b

6

N

o Sampling spots
Air
Temp

YYaiar

Temp pH

Condu
ctivity TDS DO coD BOD

Fhosp
hate

Amm
Nit

Sulpha
te

Hardne
3S

Calciu
m

Magne
sium

Atkalini
ty

Chlorid
e

Turbidi
ty

1
Ihlgrt.:J251 24.2 22.7 8.13 266.0 143.0 8.6 4L.67 4 0.024 0.744 23.48 200.0 52.10 L7.O1 160 22.A 7.3
Nrbru park lJ09 24.2 22.3 9.04 255.0 137.0 6.24 33.3 3.9 0.071 o.8r 16.81 188.0 56.11 11.66 P:f, Ur l3O

,x tgt 18.0 3.7

3
6mnd Petrt Chtr 24.5 22.5 9.01 258.0 138.0 9.2 s8.3 5.3 0.068 a_726 19.99 180.0 48.9-o 14.09

P56 M;123
r"lr. 24.0 6.1

4
Nerr Nishal ,\TP:
5?sJ 24.8 23.5 8.35 249.0 r.33.0 9.4 50.0 5.0 0.108 0.852 26.51 166.0 48.09 11.17 140 20.0 L7.8

5
Nhhar W!.trr htllc;
J26r 24.s 21..5 8.39 252.O 134"0 9.5 49,17 5.1 0.075 0.816 19.39 1s8.0 48.09 9.23 144 20.o 6.9

6
-l dbsl ediry: "]!56 23.8 21.5 9.39 208.0 1L0.0 108.0 13.7 0.094 0.954 L7.54 150.O 41.68 L 1,17

P: 16 d3r.,O
Il146 16.0 7.0

7
Ntlr.STP llrb$L:
llsT 24.2 21.A 9.15 r"98.0 104.0 100.0 12.1 0.093 0.816 15.9 L24.O 36.07 8.26

P.6 ii. I lo
t"lld r.6.0 5.0

I
Ncar$TP
Hazrrtbrl:32$E 25.2 9.1 203.0 107.0 75.0 ?.3 0.103 0.732 17.24 124.0 40.08 5.83

P:8 M' !,8
t!ldd 12.0 4.4

9 Dobigt{t: Jl59 25.3 2L.2 9.02 200.0 106.0 58.33 4.5 0.069 0.816 15.60 M4.A 48.09 5.83 P:r5 $.1 l5
I'll? 18.0 4.0

t0 C'harchinari: J?52 24.5 23.7 8.32 245.0 132.0 r.0.2 33.3 3.1. 0.052 0.696 20.5 214.0 45.69 243A 146 18.0 3.5

1t
Abik*rpnra:
1254 24.7 23.4 L03 238.0 1:7.0 9.6 1r nL),W 3 0.065 u.o+tt 23.53 154.0 39.27 13.6

P"12 fi" I l6
T.l,l$ 20.0 3.2

L2 Sonaknk: Jl60 25.3 21.9 8.69 2r.L.A 112.O 10.5 41.67 4.2 o.081 0.654 13.t8 146"O 48.09 6.31 t"20 22.O

$amples collected by

&r*
k'*SO

J&tr

I

2

21.1

5.8

6\d\
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DATE OF SAMPLI NG:-

J&K Pollution Control committee
Oflice of The Regional Director - Kashrnir

Shickh-ul-Alrm Comptcr Rejbrgh Kashmir
Analysis Report

Physico chemicar characteristics of Dar Lake for the Month of Aprir, z0z422t04t2024

)

9AllValues are in mg/l except pH , ,turbidity & Temperature.

Samples collected by Analyzed by

7

l"
N

o
Sampling

spots
Air
Temp

Water
Temp pH

Condu
ctivity TDS DO coD BOD

Phosp
hate

Amm
Nat

Sulph
ate

Hardn
ess

Calciu
m

Magne
slum

I

Alkali
nity

Chlori
de

Turbid
Itv

13 24 19.5 7.26 277.O l4/..O 4.O 66.67 7.O 0.162 1.51 17.17 fia.o 54.5 8.25 134 18.0 5.0

t4 24 18.2 7.5 269.0 143.0 3.9 66.67 6.0 1..44 16.95 134.0 46.49 4.37 t42 14.0 4.0

15 Golden Lake:0 24.3 22.5 8.87 246.A 137.O 9.9 58.3 4.8 o.31 1.01 15.36 208.O 48.09 21.38 Pr6 M. !7)
Irl7l 12.0 6.6

t5 24.7 23.4 8.45 249.A 132.0 10.8 50.00 5.3 0.059 0.792 30.9 1il.0 44.88 12.63 146 20.0 6.2

t7 Point 24.6 23.3 8.49 248.A r.31.0 10.3 33.3 3.5 0.065 0.804 27.4? 216.0 46.49 24.3 150 16.0 7.3

l8 Garden 24.7 21.8 8.48 245.0 130.O 9.7 4.67 4.1 0.102 0.738 17.72 156.0 49.69 7.77 138 1.8.0 8.0

19 23.9 21.8 8.1 233.0 1,23.O 58.33 5.5 0.087 0.81 18.63 194.0 46.49 18.95 120 19.0 16.0

20 point 23.8 22.s 9.25 182.0 97.0 66.67 7.7 0.082 0.78 14.08 40.88 s.83 t, lE ,ra" lol
l.D) 18.0 5.0

2L Area IPS 24.L 18.1 7.55 269.0 140.0 4.8 4L.67 4.3 0.594 1.152 14.54 1.64.0 52.L 8.2 150 22.0 3.0

22
Arlnib{t BrUt.:
{ol0 25.4 18.5 8.93 240.O 128.0 58.33 5.8 0.197 o.786 15.0s 196.0 47.29 18.95 ,.1, M"lt6

I't6E 16.0 4.0

23 Nigeen:3262 25.s L9.5 9.12 25s.0 87.A s0.0 5.8 0.918 26.36 182.0 56.11 10.2
P.l? M,l,4

I'146 22.A 5.0

24 Saderbal 25.5 27.6 8.45 277.O 147.0 50.0 5.7 0.078 1.068 26.2 182.0 48.09 1s.06 140 24.0 6.0

%^ M,-
X*s:+

***r.\,
l/C Water latr

Jlldrypcc

0.111

N(ar
Shalimrr

125.0

0.076

21



ry J&K Pollution Control Committee
Shickh-ul-Alam Complex Rajtragh Kashmir

Analysis Report
Chemical Characteristics of various Wetlands of Kashmir DivisionP

Date of Sam

gAllValues are in mg/lexcept pH, conductivity,Turbidity & Temperature.
Samples collected and submitted for analysis fy WilOtite wettanO Oivision
Analysis results are confined to the Samples Submitted for Analysis

Analyzed by
&*."tt"

D

Hokarsar Budgam Manasbal Lake
tocATroN lnlet Centre OuUet lnlet Centre Outlet

22-04-2024 22-04-2424

Prima.y n eter quallty crlterir for
osdoor Balhlng(Organir€d) (

cla$ B)

S.no

L Air Temp.'C 26.O 31.0 19.1 24.O 20.0

2 Water Temp. oC 20.4 20.5 18.5 16.5 21 18.1

3 pH 8.16 8.08 8.26 8.38 8.4 8.19 5.5 - 8.s
4 Conductivity ps/cm 340.0 300.0 333.0 267.0 262.O 273.O

5 T.D.S 184.0 158.0 L76.4 L47.O L44.O 150.0
6 D.O 8.5 5.0 6.0 8.5 10.o 8.0 >Smgll
7 c.o.D 37.00 26.40 33.94 14.95 13.08 13.08

8 B.O.D 4.00 2.6 3.20 1.40 1.00 <3mgll
9 Phosphate o.712 0.131 o.168 0.009 0.095 0.051
10

Ammonical Nitrogen 3.26 1.450 4.876 0.384 0.444 0.7t4

11 Sulphate 27.57 15.46 LL.2L 22.42 24.08 33.33
L2 Hardness 158.0 186.0 204.0 185.0 L72.4 168.0
13 Calcium 43.28 47.29 52.10 42.48 39.27 34.46
L4 Magnesium L2.L5 r,6.52 17.98 19.44 L7.98 L9.92
15 Total Alkalinity L68.0 776.4 170.o 120.0 110.0 L26.0
15 Chloride 24.O 24.0 26.0 20.0 14.0 16.0
t7 Turbidity NTU 93.0 45.O 26.O 3.0 4.0 3.0

l/C Water Lab)

30.0

1.00
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Jm.*

Date of

)All Values are in
Samples collected
Analysis results are

Chemical Cha

qr J&K Pollution Control committee
Office of The Regional Director - Kashmir

Anolysis Report
racteristics of various Wetlan ds of Kashmir Division

mg/l except pH, conductivity ,Turbidity & Temperature
and submitted for anatysis by Wildlife wetland division
confined to the Samples Submitted for Analysis

) \t"rs
l/C wateriaba

I

Ganderbal m Baramulla Freshkroori Pulwamalnlet Centre Inlet Centre Outlot lnlet Centre
22-04-2A24

30.2

2A7.O

16.7

392.0

7.60

22.9

173.A

17.1

324.O

7.25

18.8

772.O

19.5

326.0

7.87

21-04-2024
18.0

130.3

20.0

236.0

8.O8

16.0

120.0

18.0

2t6.O

7.91

15.0

127.8

17.O

231.0

8.30

2344-2024
20.0

282.A

18.5

501.0

9.58

20.9

331.0

19.0

607.0

8.45

Hmery water quality criteria for
outdoor Eathing(Organbed| (

clats B)1

2

3

4

5

Air Temp. oC

Water Temp. oC

rs/cm
.D.S

6

10

7

8

9

11

1.2

13

Ammonical Nitrogen

D.O

Phosphate

c.o.D
B.O.D

Calcium

Sulphate

rdness

o.400

28.78

2ta.o
54.50

2.9

2.0

72.0O

7.90
48.00

0.529

49.54

24A.A

52.10

3.1

1.88

4.40

o.347

19.39

186.0
45.69

,.o
32.00

2.80

1.27

5.9

33.66

26.L6

734

2.3

35.90

o.213

2.400

5.1

LL4

18.69

28.33

1.5

1.920

4.773

11.360

138.00

9.0

1.05

24.29

o.117

2.O

2.O

2L6.0

95.00

33.02

14.8

2.242

o.778

104.00

3.8

266.O

15.2

2.zs0

o.218

14

15

16

Total Alkalinity 2A2.A 210.0

17.49

26.O

180.0

72.1,5

30.0

L2?.0 L26.O

35.27

24.A

1,2.15

,.38.0 P't M'232
Tot E2aO

76.15

84.0

18.46

280.0

17 Turbidity NTU 39.0 3.0 5.0 134.O 90.6 26.5 25.0 23.0

Analyzed by

\o'rq

I

LOCATlON Outlet

5.5 - 8.5

32.57

23
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Date of Sam

9All Values are in mg/l
Samples collected and
Analysis results are confi

J&K Pollution Control Committee
Shiekh-ul-Alam Complex Rajbagh Kastrmir

Analysis Report
co Chemical Characteristics of various Wetlands of Kashmir Division

)

except pH, conductivity,Turbidity & Temperature
submitted for analysis by Wildlife weiland division
ned to the Samples Submitted for Analysis

Kranchoo pampore Chatlam Manibu Pulwama
LOCATION lnlet Centre Outlet lnlet Centre Outlet lnlet Centre

23-04-2A24 23-04-2A24 23-A4-2024
water quality criteria

outdoor Bathing(Organired) (

ctassS.no

1 Air Temp. oC
22.5 23.5 23.0 77.8 15.0 18.0 23.O 24.O

2 Water Temp. oC
2L.A 2L.5 19 15.6 14.5 16.3 19.5 20.5

3 pH 7.66 7.39 7.6L 7.58 8.42 7.61 8.01 8.42 6.5 - 8.54 Gonductivity ps/cm 570.0 443.0 561.0 416.0 814.0 445.O 940.0 780.0
5 T.D.S 312.0 245.O 307.O 220.O 435.0 245.0 5r.4.0 433.0
6 D.O 5.8 4.O 3.4 4.8 5.6 5.0 4.5 6.7 >5mg/l
7 c.o.D 67.29 31,.78 28.O4 39.24 65.42 28.OO 42.98 39.24
8 B.O.D 5.7 3.5 3.30 3.50 5.7 2.9 4.LO 3.2 <3mg/l
9 Phosphate 0.323 0.084 0.054 0.1000 0.109 0.089 7.L4 1.06

10
Ammonica! Nitrogen 1..572 1.056 0.684 0.504 1.030 0.468 1,.L4 1.060

1.1 Sulphate 13.33 5.45 4.84 7.57 r.3.48 8.33 3.480 5.450
L2 Hardness 284.O 226.A 304.0 254.0 185.0 L60.0 436.0 360.0
L3 Calcium 48.89 50.50 72.t4 50.s0 48.09 32.06 122.54 95.19
1.4 Magnesium 39.36 30.51 30.13 31..10 L6.0 19.44 31.57 29.16
1.5 Total Alkalinity 285.0 300.0 360.0 260.0 450.0 262.O 690.0 340.0
16 Chloride 22.4 20.0 34.0 30.0 70.o 28.0 48.0 38.0
L7 Turbidity NTU 7.4 10.0 8.0 4.O 3.0 30 15.O 11.0

Analyzed by

\*\

\*ss
l/C Water Lab

lo

\
\ (

Pampore

a

24



Ante-r. - B
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex ll Sitf factory noaO
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar, 190 008

Vice Chairman,
J&K Lake Conservation & Management Authority,
Srinagar.

No:JKPCC/NGT/ Dt: z -05-2024

Subject: Violation of Solid Waste Management Rules,?:OLG by J&K Lakes and
Conservation M a nage me nt Authority, Srinaga r.

Ref: O.A No. 239 of 2024 titled ""What Challenges Are Kashmiri Wetlands
Facing?" appearing in Kashmir Life dated 02.02.2024.

t. Whereas disposa! of Solid Waste is primarily regulated under the following

Rules I Act:

a. Solid Waste Management Rules,20t5
b. Plastic Waste Management Rules ,2076
c. J&K Non-biodegradable Material (Management, Handling and Disposal)

Act, 2007

2. Whereas section 9 of the Jammu and Kashmir Non-biodegradable

Material (Management, Handling and Disposal) Act, 2007 provides as

follows:

Section 9 - Prohibition to throw biodegradable and non-biodegradable
garbage in public drains, natural or manmade lakes, wetlands.-

(1) No person, by himself or through another, shal! knowingly or

otherwise, throw or cause to be thrown, in any drain, ventilation,

shaft, pipe and fittings, connected with the private or public

drainage works, natura! or manmade lakes, wetlands any non-

biodegradable garbage or construction debris or any

biodegradable garbage by placing in a non-biodegradable bag or

container likely to-

i. injure the drainage and sewage system;

ii. interfere with the free flow or affect the treatment and

disposal of drainage and sewage contents;

iii. be dangerous or cause nuisance or be prejudicial to the
public health; and

Page 1 of5
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3

4

iv. damage the lakes, rivers or wetlands.

(2) No person shall, knowingly or otherwise, place or permit to be

placed, except in accordance with such procedure and after
complying with such safeguards as may be prescribed, any

biodegradable or non-biodegradable garbage in any public place

open to public view unless-

(a) the garbage is placed in any receptacle; or

(b) the garbage is deposited in a location designated by local

authority having jurisdiction in the area for the disposal of
such garbage.

Whereas, Jammu and Kashmir Pollution Control Committee assessed the
current status of Wetlands in different districts of Kashmir and ;

Whereas, J&K Lake Conservation and Management Authority is in breach

of Waste Management Rules / Act referred to above. A Report received

from Regional Director, J&KPCC, Kashmir is enclosed herewith.

Whereas, the matter of Kashmir Wetlands is being heard suo-Motto by

the Hon'ble NGT in OA 239/2024 titled "What Challenges are Kashmiri

Wetlands Facing?" which appeared in a news item in Kashmir Life dated

0210212024. The next date of hearing in the case is on 22nd May 2024.

Whereas, the dumping of Bio-degradable or Non Bio-degradable Solid

Waste, illegal encroachments, cultivation activities around the wetlands in
Kashmir is in contravention of provisions of the Environmental
(Protection) Act, 1986, Rules, orders and directions issued there under and
is punishable under the said Act and this includes contraventions by

Government Departments as well.

Whereas,05 Common STP5 installed at Nishat Laam, Habak, Hazaratbal,
Nalla Amir Khan and Bari Nambal are operating without the mandatory
Consent of J&K Pollution Control Committee, in violation of the Water
(Prevention & Control of Pollution) Act, 7974, despite serving of legal
notices.

Whereas, it has been reported that Common STps except 01 at Bari

Nambal are discharging the effluent directly into the lake posing a threat
to the water quality.

5

6

7

8

Page2ot 5
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9. Whereas, discharge of treated water into the water bodies does not

conform to the directions of Hon'ble NGT in the matter OA 748120f6

dated 27-11-2018, regarding utilization of treated water as a resource for
horticulture / floriculture etc.

10. Whereas, 910 houseboats (Source: J&K Tourism Department) are found

discharging their untreated sewerage into the lake directly.

11. Whereas, houseboats stationed in Nigeen Lake are directing the sewage

into sumps constructed. However, as per reports available, the houseboat

owners often disconnect the floating pipes and discharge the sewage into

the lake.

12. Whereas, the discharge of untreated domestic sewage into the back

water channels of the Nigeen Lake from areas like Naydiyar, Jogilanker,

Moti Mohalla and Lal Bazar near G.D. Goenka School is observed in

violation of the specified acts and rules.

13. Whereas, fertilizers and pesticides are also being used in the floating
gardens and land masses, used for growing vegetables.

L4. Whereas, washing of clothes at Dhobi Ghat is continuing.

15. Whereas, 18 Service Stations and 13 Joinery units operational on both

sides of Ashai Bagh-Sadakadal Road, are operational and effluents from

these workshops is getting discharged on one side into Nigeen Lake and

on the other side into the back channel of Dal Lake. The waste from

Joinery units also finds its place into these channels.

Now therefore, in view of the above position of law, the deficiencies that
persist in the implementation of the Water (Prevention & Control of Pollution)

Act, 1974, the Solid Waste Management Rules 2016 and in exercise of powers

under Section 5 of the Environment (Protection) Act 1986, Section 33-A of the

Water (Prevention & Control of Pollution) Act, 1974 and 31-A of Air (Prevention

& Control of Pollution) Act, 1981, the following dlrections are hereby issued:

The Vice Chairman, Lakes and Conservation and Management, Srinagar

sha ll:-

Prepare an Action Plan for the management of Wetlands within 04

weeks.

Ensure that no waste, whether bio-degradable or non-

biodegradable, from domestic or commercial establishments on

Page 3 of 5

27



either side of wetlands finds its way into the wetlands, in violation of
the Water (Prevention and Control of Pollution) Act, 1974 and

section 9 of the Jammu and Kashmir Non-biodegradable Material

(Management, Handling and Disposal) Act, 2007.

Direct waste generators not to litter i.e throw or dispose of any waste

such as paper, bottles, cans, tetra packs, fruit peel, wrappers, etc.,

into drains, water bodies as prescribed under these rules.

Status with regard to commissioning of Common STPS and discharge

of effluent directly into the lake.

Status of Consent to Operate of all the Common STPS from J&K PCC.

Status of On-line Continuous Effluent Monitoring System (OCEMS) for

real-time monitoring, Digital meters, sludge handling system, SCADA

system and associated components for operating the STPS in auto

mode.

Action Plan regarding discharge of sewage from the houseboats.

viii. Further, the Vice Chairman, Lakes and Conservation and

Management, shall acknowledge the receipt of these directions

within one week of their issuance.

The response of J&K Lakes and Conservation Management Authority
must reach l&K Pollution Control Committee by or before 10th June 2024.

s 7'
(Vasu Yadav)

Chairman

Copy to:

L. Financial Commissioner (Addl. Chief Secretary), Forests, Ecology and
Environment Department, Civil Secretariat, Jammu / Srinagar.

2. Commissioner/Secretary to Govt. Housing and Urban Development
Department, Civil Secretariat, Jammu / Srinagar.

3. DivisionalCommissioner,Kashmir.
4. DeputyCommissioner/DistrictMagistrate,Srinagar.

Page 4 ot 5
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5. Regional Director, J&K PCC, Kashmir.
6. Wild Life Warden (Wetlands), Jammu & Kashmir.
7. Scientist 'B' ln charge MSW, J&K PCC.

8. Divisiona! Officer, PCC, Srinagar.

Page 5 of 5
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Anne-x - 4
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

1

Commissioner
Municipal Corporation,
Srinagar.

No: jKPCC/NGT/ '2, v1"t1 -1 L ot: l9-OS-ZOzq

Subject: Violation of Solid Waste Management Rules, 2016 by Srinagar
Municipal Corporation.

Ref: O.A No. 239 of 2024 titled ""What Challenges Are Kashmiri Wetlands
Facing?" appearing in Kashmir Life dated O2.O2.2O24.

Whereas, disposal of Solid Waste is primarily regulated under the following
Rules / Act:
a. Solid Waste Management Rules,2016
b. Plastic Waste Management Rules, 20L6
c. J&K Non-biodegradable Material (Management, Handling and Disposal)

Act,2OO7

Whereas, Rule 15 of the Solid Waste Management Rules, 2016 prescribes
the duties and responsibilities of the local authorities and village
Panchayats of census towns and urban agglomerations which are
reproduced below:

15. Duties and responsibilities of locol authorities ond village ponchoyots ol
census towns ond urbon agglomerotions, - The locol authorities and
Panchayots shall,-

(a) prepare a solid waste management plan as per state policy and
strategy on solid waste management within six months from the
date of notification ofstate policy and strategy and submit a copy
to respective departments of State Government or Union
territory Administration or agency authorised by the State
Government or Union territory Administration;

(b) arrange for door-to-door collection of segregated solid waste
from all households including slums and informal settlements,
commercial, institutional and other non-residential premises.
From multi-storage buildings, large commercial complexes, malls,
housing complexes, etc., this may be collected from the entry
gate or any other designated location;

2

Page 1 of 11
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(c) establish a system to recognise organisations of waste pickers or
informal waste collectors and promote and establish a system for
integration of these authorised waste-pickers and waste
collectors to facilitate their participation in solid waste
management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards
and thereafter encourage integration in solid waste management
including door to door collection of waste;

(e) frame byelaws incorporating the provisions of these rules within
one year from the date of notification of these rules and ensure
timely implementation;

(f) prescribe from time-to-time user fee as deemed appropriate and
collect the fee from the waste generators on its own or through
authorised agency;

(g) direct waste generators not to litter i.e throw or dispose of any
waste such as paper, waterbottles, liquor bottles, soft d rin k ca ns,
tetra packs, fruit peel, wrappers, etc., or burn or bury waste on
streets, open public spaces, drains, water bodies and to
segregate the waste at source as prescribed under these rules
and hand over the segregated waste to authorised the waste
pickers or waste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities
with sufficient space for sorting of recyclable materials to enable
informal or authorised waste pickers and waste collectors to
separate recyclables from the waste and provide easy access to
waste pickers and recyclers for collection of segregated
recyclable waste such as paper, plastic, metal, glass, textile from
the source of generation or from material recovery facilities; Bins
for storage of bio-degradable wastes shall be painted green,
those for storage of recyclable wastes shall be printed blue and
those for storage of other wastes shall be printed black;

(i) establish waste deposition centres for domestic hazardous waste
and give direction for waste generators to deposit domestic
hazardous wastes at this centre for its safe disposal. Such facility
shall be established in a city or town in a manner that one centre
is set up for the area of twenty square kilometres or part thereof
and notify the timings of receiving domestic hazardous waste at
such centres;

Page 2 of 11
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Page 3 of 11

(j) ensure safe storage and transportation of the domestic

hazardous waste to the hazardous waste disposal facility or as

may be directed by the State Pollution Control Board or the

Pollution Control Committee;

(k) direct street sweepers not to burn tree leaves collected from

street sweeping and store them separately and handover to the

waste collectors or agency authorised by local body;

(l) provide training on solid waste management to waste-pickers

and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish

market on day to day basis and promote setting up of
decentralised compost plant or bio-methanation plant at suitable

locations in the markets or in the vicinity of markets ensuring

hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-

lanes daily, or on alternate days or twice a week depending on

the density of population, commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage

of street sweepings and silt removed from surface drains in cases

where direct collection of such waste into transport vehicles is

not convenient. Waste so collected shall be collected and

disposed of at regular intervals as decided by the local body;

(p) collect horticulture, parks and garden waste separately and

process in the parks and gardens, as far as possible;

(q) transport segregated bio-degradable waste to the processing

facilities like compost plant, bio-methanation plant or any such

facility. Preference shall be given for onsite processing of such

waste;

(r) transport non-bio-degradable waste to the respective processing

facility or material recovery facilities or secondary storage facility;

(s) transport construction and demolition waste as per the
provisions of the Construction and Demolition Waste

Management Rules, 2016;

(t) involve communities in waste management and promotion of
home composting, bio-gas generation, decentralised processing

of waste at community level, subject to control of odour and

maintenance of hygienic conditions around the facility;

32



(u) phase out the use of chemical fertilizer in two years and use

compost in all parks, gardens maintained by the local body and

wherever possible in other places under its jurisdiction.

lncentives may be provided to recycling initiatives by informal
waste recycling sector.

(v) facilitate construction, operation and maintenance of solid waste
processing facilities and associated infrastructure on their own or

with private sector participation or through any agency for
optimum utilisation of various components of solid waste,

adopting suitable technology including the following
technologies and adhering to the guidelines issued by the
Ministry of Urban Development from time to time and standards
prescribed by the Central Pollution Control Board. Preference

shall be given to decentralised processing to minimize

transportation cost and environmental impacts such as-

i) bio-m etha nation, microbial composting, vermi-
composting, anaerobic digestion or any other appropriate
processing for bio-sta bilisation of biodegradable wastes;

ii) waste to energy processes including refused derived fuel
for combustible fraction of waste or supply as feedstock to
solid waste-based power plants or cement kilns;

(w) undertake on their own or through any other agency

construction, operation and maintenance of sanitary landfill and

associated infrastructure as per Schedule l for disposal of
residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well

as operation and maintenance of solid waste management
services in the annual budget ensuring that funds for
discretionary functions of the local body have been allocated only

after meeting the requirement of necessary funds for solid waste

management and other obligatory functions of the local body as

per these ru les;

(V) make an application in Form-l for grant of authorisation for
setting up waste processing, treatment or disposal facility, if the
volume of waste is exceeding five metric tonnes per day including
sanitary landfills from the State Pollution Control Board or the
Pollution Control Committee, as the case may be;

(z) submit application for renewal of authorisation at least sixty days

before the expiry of the validity of authorisation;
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(za) prepare and submit annual report in Form lV on or before the

3othApril of the succeeding year to the Commissioner or Director,

Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge

ofthe State Urban Development Department or village panchayat

or rural development department and to the respective State

Pollution Control Board or Pollution Control Committee by the

31st May of everY Year;

(zc) educate workers including contract workers and supervisors for

door to door collection of segregated waste and transporting the

unmixed waste during primary and secondary transportation to
processing or disPosal facilitY;

(zd) ensure that the operator of a facility provides personal protection

equipment including uniform, fluorescent jacket, hand gloves,

raincoats, appropriate foot wear and masks to all workers

handling solid waste and the same are used by the workforce;

(ze) ensure that provisions for setting up of centres for collection,

segregation and storage of segregated wastes, are incorporated

in building plan while granting approval of building plan of a

group housing society or market complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for
persons who litters or fails to comply with the provisions of these

rules and delegate powers to officers or local bodies to levy spot

fines as per the bye laws framed; and

(zg) create public awareness through information, education and

communication campaign and educate the waste generators on

the following; namelY:-

(i) not to litter;

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possible;

(iv) practice segregation of waste into bio-degradable, non-

biodegradable recyclable and combustible), sanitary waste

and domestic hazardous wastes at source;

(v) practice home composting, vermi-composting, bio-gas

generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated

in the pouches provided by the brand owners or a suitable
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wrapping as prescribed by the local body and place the

same in the bin meant for non-biodegrada ble waste;

(vii) storage of segregated waste at source in different bins;

(viii) handover segregated waste to waste pickers, waste

collectors, recyclers or waste collection agencies; and

(ix) pay monthly user fee or charges to waste collectors or local

bodies or any other person authorised by the local body for
sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline
as specified in rule 23 for setting up and o perationa lization of
sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable,
non-combustible and non-reactive inert waste and pre-

processing rejects and residues from waste processing facilities
to go to sanitary landfill and the sanitary landfill sites shall meet
the specifications as given in Schedule-|, however, every effort
shall be made to recycle or reuse the rejects to achieve the
desired objective of zero waste going to landfill;

(zj) investigate and analyse all old open dumpsites and existing

operational dumpsites for their potential of bio-mining and bio-
remedlation and where so ever feasible, take necessary actions

to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of
dumpsite, it shall be scientifically capped as per landfill capping
norms to prevent further damage to the environment.

(zl) collect and transport biodegradable, non-biodegradable, and

domestic hazardous waste from households including slums and

informal settlements, commercial, institutional and other non-
residential premises, multi-story buildings, large commercial
complexes, malls, housing complexes and the like in

com pa rtmenta lised and covered vehicle to the respective
processing facility.

Whereas rule 22 of the Solid Waste Management Rules, 2016 prescribes

the time frame for implementation of the said rules which is reproduced
below:

22. lime frame for implementation.-Necessary infrastructure for
implementation of these rules shall be created by the local bodies and other
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concerned authorities, as the case may be, on their own, by directly or

engaging agencies within the time frame specified below:

Time limit
from the
date of
notification
of rules

# Activity

(3)(211( )

1- year
L ldentification of suitable sites for setting up

cessing facilitiessolid waste pro

1 year
2 ldentification of suitable sites for setting up

common regional sanitary landfill facilities

for suitable clusters of local authorities under

0.5 million population and for setting up

common regional sanitary landfill facilities or

standalone sanitary landfill facilities by alt

local authorities having a population of 0'5

million or more

2 years3 Procurement of suitable sites for setting up

solid waste processing facility and sanitary

landfill facilities

2 yearsEnforcing waste generators to practice

segregation of biodegradable, recyclable,

combustible, sanitary waste domestic

hazardous and inert solid wastes at source

4

2 years5 Ensure door to door collection of segregated

waste and its transportation in covered

vehicles to processi or dis osal facilities

2 years6 Ensure separate storage, collection

transportation of construction

demolition wastes

and

and

2 years7 Setting up solid waste processing facilities

by all local bodies having 100000 or more

po lation
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8 Setting up solid waste processing facilities by

local bodies and census towns below 100000
population

3 years

9 Setting up common or standalone sanitary
landfills by or for all local bodies having 0.5

million or more population for the disposal of
only such residual wastes from the
processing facilities as well as untreatable
inert wastes as permitted under the Rules

3 years

10 Setting up common or regional sanitary
landfills by all local bodies and census towns

under 0.5 million population for the disposal

of permitted waste under the rules

3years

11,. Bioremediation or capping of old and

abandoned dump sites

5years

Whereas section 9 of the Jammu and Kashmir Non-biodegradable Material

(Management, Handling and Disposal) Act, 2007 provides as follows:

Section 9 - Prohibition to throw biodegrodable qnd non-biodegradoble
gorbage in public drains, notural or monmcrde lakes, wetlqnds.- (L) No

persory by himself or through onother, shall knowingly or otherwise, throw

or cause to be thrown, in ony droin, ventilotion, shaft, pipe ond fittings,
connected with the privote or public drainoge works, notural or manmode

lokes, wetlands ony non-biodegrodoble gorbage or construction debris or

ony biodegrodoble garbage by plocing in o non-biodegrodoble bog or

container likely to-

i. injure the drainage and sewage system;

ii. interfere with the free flow or affect the treatment and

disposal of drainage and sewage contents;

iii. be dangerous or cause nuisance or be prejudicial to the

public health; and

iv. damage the lakes, rivers or wetlands.

(2) No person shall, knowingly or otherwise, place or permit to be

ploced, except in accordance with such procedure ond ofter

complying with such sofeguards os mqy be prescribed, ony

biodegrodable or non-biodegradoble garboge in ony public place

open to public view unless-
Page8of11
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(a) the gorbage is placed in any receptacle; or

(b) the garbage is deposited in a location designated by local

authority hoving iurisdiction in the areo for the disposol of
such gorbage.

5. Whereas, Srinagar Municipal Corporation is in breach of Waste

Management Rules / Act referred to above. A Report received from

Regional Director, J&K PCC, Kashmir is enclosed herewith.

6. Whereas, the matter of Kashmir Wetlands is being heard Suo-Motto by the

Hon'ble NGT in OA 239/2024 titled "What Challenges are Kashmiri

Wetlands Facing?" which appeared in a news item in Kashmir Life dated

o2/O2l2o24.The next date of hearing in the case is on 22nd May 2024.

7. Whereas, transportation and dumping of un-segregated solid waste was

observed at different un-fenced collection centres at the landfillsite Achan,

which is in contravention of provisions of the Environment (Protection) Act,

1986, Rules, orders and directions issued there under and is punishable

under the said Act, and this includes contraventions by Government

Departments as well.

8. Whereas, the leachate which is generated at the Achan Dumping Site is not

being treated and the leachate plant was found defunct on inspection by

J&K PCC.

9. Whereas, the drainage system for storm water around the dumping site is

not properly built, resulting in mixing of leachate and rain water.

1-0. Whereas, the segregator and composting plant installed were found non

operational.

11. Whereas, the STP was also not functioning properly.

12. Whereas, the Achan dumping site is operating without valid Consent and

Authorization of J&KPCC.

l-3. Whereas, there are 3345 residential and 651 commercial establishments

within 200 mts of Dal and Nigeen Lake, besides, 3786 Dal dwellers located

within the notified area of Dal Lake, as per the joint survey carried out by

J&K PCC and LAWDA in 2019.

14. Whereas, the quality of water at 24 stations of Dal Lake was monitored and

none of the locations qualify for class B criteria.
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15.Whereas,thequalityofwaterat05stationsofAncharLakewasmonitored
and only 02 locations qualify for class B criteria'

Now therefore, in view of the above position of law, the deficiencies that persist

in the implementation of the water (Prevention & control of Pollution) Act,

1974, the Air (Prevention & Control of Pollution) Act, 1981, the Solid Waste

Management Rules 2016 and in exercise of powers vested under Section 5 of the

Environment(Protection)Act1986,Section33-AoftheWater(Prevention&
control of Pollution) Act, 1974 and 31-A of Air (Prevention & Control of Pollution)

Act, 1981, the following directions are hereby issued to:

The Commissioner, Srinagar Municipal Corporation shall:-

i'EnsurethatsolidWasteiscollected,processed,treatedanddisposed
of in accordance with the Solid Waste Management Rules 2015'

Plastic Waste Management Rules 2016 and the lammu and Kashmir

Non-biodegradable Material (Management, Handling and Disposal)

Act, 2007.

ii. Ensure that no waste, whether bio.degradable or non-biodegradable,

fromdomesticorcommercialestablishmentsoneithersideofDal
LakeandAncharLakefindsWayintotheLakesinviolationofthe
Water(PreventionandControlofPollution)Act,tgT4andsection9
of the Jammu and Kashmir Non-biodegradable Material

(Management, Handling and Disposal) Act,2OO7 '

iii. Notify the waste collection schedule and method of collection for

segregatedbio-degradableandnon.biodegradablewasteandcollect
waste in accordance with the schedule and method so notified'

iv. Enforce performance of duties by the waste generators as prescribed

under rule 4 of the Solid Waste Management Rules, 2016'

v. Direct waste generators not to litter i.e. throw or dispose of any waste

such as paper, bottles, cans, tetra packs, fruit peel, wrappers, etc'' or

burnorburywasteonstreets,openpublicspaces,drains,waterbodies
andtosegregatethewasteatsourceasprescribedundertheserules
andhandoverthesegregatedwastetoauthorisedwastepickersor
waste collectors authorised by the local body'

vi. submit status of consent and Authorization, under the specified Acts

andRules,foroperationoftheAchanLandfillsiteimmediatelyandto
submit a comprehensive report on the quantity of Solid Waste

collected, segregated, treated and disposed per day' Submit the

quantity of leachate generated and discharged per day'
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vli. Submit an action plan for ensuring implementation of the Rules as per

the time frame prescribed under Rule 22 of the Solid Waste

Management Rules, 201"6.

viii.SubmittheAnnualReportinFormlVasprescribedunderRules24of
the Solid Waste Management Rules,2016'

ix. Submit a list of officials of Srinagar Municipal Corporation' who are

responsible for continuous violation of Solid Waste Management

Rules,2016fortheirprosecutionundertheEnvironment(Protection)
Act, L986.

x.FurnishquantityofsolidWastegeneratedintheJurisdictionof
Srinagar MuniciPal CorPoration.

xi. Furnish the quantity of solid waste processed daily in Srinagar

Municipal Corporation and disposal thereof'

Further, the Commissioner, Municipal Corporation, Srinagar, shall

acknowledge the receipt of these directions within one week of their issuance.

The response of srinagar Municipal corporation must reach J&K Pollution

Control Committee by or before 10th June 2024'

Encl: leaves.

--1 (Vasu Yadav)

J \ ct'''i'"n

1. Financial commissioner (Addl. chief Secretary), Forests, Ecology and

Environment Department, Civil Secretariat, Jammu / Srinagar'

2. Commissioner/Secretary to Govt. Housing and Urban Development

Department, Civil Secretariat, Jammu / Srinagar'

3. DivisionalCommissioner,Kashmir'
4. Deputy Commissioner/District Magistrate, Srinagar'

5. Regional Director, J&K PCC, Kashmir.

6. Wild Life Warden Wetlands, Jammu & Kashmir'

7. Scientist 'B' ln charge MSW, J&K PCC.

B. Divisional Officer, PCC, Srinagar'
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A hn<_* _ D
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan. Forest Complex
Transporl Nagar, Jammu, 180 006 il

Silk Factory Road
Rajbagh, Srinagar, 190 008

Chief Executive Director,
Wular Conservation & ManaBement Authority,

srinatar.

No: JKPCC/NGT/ j3lj- )- I Dt: t8-0s-2o24

Sublect: Violation of Solid Waste Management Rules, 2016 by Wular

Conservation & Management Authority, Srinagar'

Rer: o.A No. 239 of 2024 titled "what challenges Are Kashmiri wetlands

Facing?" appearing in Kashmir Life dated 02 O2'2O24'

Whereas disposal of Solid Waste is primarily regulated under the following
1

2

Rules / Act:

a. Solid Waste Management Rules,2016

b. Plastic Waste Management Rules, 2016

c. J&K Non-biodegradable Material (Management, Handling and Disposal)

Act,2007

Whereas section 9 of the Jammu and Kashmir Non-biodegradable

Material (Management, Handling and Disposal) Act,2007 provides as

follows:

section 9 - Prohibition to throw biodegradable and non-biodegradable

garbage in public drains, natural or manmade lakes, wetlands'-

(1) No person, by himself or through another, shall knowingly or

otherwise, throw or cause to be thrown, in any drain, ventilation'

shaft, pipe and fittings, connected with the Private or public

drainage works, natural or manmade lakes, wetlands any non-

biodegradable garbage or construction debris or any

biodegradable garbage by placing in a non-biodegradable bag or

container likely to-

i. injure the drainage and sewage system;

ii. interfere with the free flow or affect the treatment and

disposal of drainage and sewage contents;

iii. be dangerous or cause nuisance or be prejudicial to the

public health; and

iv. damage the lakes, rivers or wetlands.
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(2) No person shall, knowingly or otherwise, place or permit to be

placed, except in accordance with such procedure and after

complying with such safeguards as may be prescribed, any

biodegradable or non-biodegradable garbage in any public place

open to public view unless-

(a) the garbage is placed in any receptacle; or

(b) the garbage is deposited in a location designated by local

authority having.iurisdiction in the area for the disposal of

such garbage.

3. Whereas, Jammu and Kashmir Pollution control committee assessed the

current status of Wetlands in different districts of Kashmir and ;

4. whereas, Wular conservation and Management Authority is in breach of

Waste Management Rules/ Act referred to above. A Report received from

Regional Director, J&KPCC, Kashmir is enclosed herewith'

5. whereas, the matter of Kashmir Wetlands is being heard Suo-Moto by the

Hon'ble NGT in OA 239/2024 titled "What Challenges are Kashmiri

Wetlands FacinS?" which appeared in a news item in Kashmir Life dated

Ozl}Zl21z4.fhe next date of hearing in the case is on 22nd May 2024'

6. Whereas, the dumping of Bio-degradable or Non Bio-degradable Solid

Waste, illegal encroachments around the wetlands in Kashmir is in
contravention of provisions of the Environmental (Protection) Act, 1986,

Rules, orders and directions issued there under and is punishable under

the said Act and this includes contraventions by Government Departments

as well.

7. whereas, dumping of solid waste at Nussu zalwan, near Wular Lake was

found. The quality of water at 11 stations of Wullar Lake were monitored

and 02 nos. of stations do not qualify for class B criteria'

Now therefore, in view of the above position of law, the deficiencies that

persist in the implementation of the Water (Prevention & control of Pollution)

Act, Lg74, the Solid Waste Management Rules 2016 and in exercise of powers

under Section 5 of the Environment (Protection) Act 1986, Section 33-A of the

Water (Prevention & control of Pollution) Act, 1974 and 31-A of Air (Prevention

& Control of Pollution) Act, 1981, the following directions are hereby issued:

The Chief Executive Director, wular Conservation and Management

Authority, Srinagar shall:-

i. Prepare an Action Plan for the management of Wetlands within 04

weeks.
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ii. Ensure that no waste, whether bio-degradable or non-

biodegradable, from domestic or commercial establishments on

either side of wetlands finds its way into the wetlands, in violation of

the Water (Prevention and Control of Pollution) Act, 1974 and

section 9 of the Jammu and Kashmir N on-biod egra da ble Material

(Management, Handling and Disposal) Act, 2007.

iii. Direct waste generators not to litter i.e throw or dispose of any waste

such as paper, bottles, cans, tetra packs, fruit peel, wrappers, etc',

into drains, water bodies as prescribed under these rules

iv. Further, the Chief Executive Director, Wular Conservation and

Management Authority, shall acknowledge the receipt of these

directions within one week of their issuance.

The response of Chief Executive Director, Wular Conservation and

V
Management Authority must reach J&K Pollution Control Committee by or

(Vasu Yadav)

Chairman

Page 3 of 3

before 10th June 2024.

Encl: leaves.

Copy to:

1. Financial commissioner (Addl. Chief Secretary), Forests, Ecology and

Environment Department, Civil Secretariat, Jammu / Srinagar'

2. Commissioner/secretary to Govt. Housing and Urban Development

Department, Civil secretariat, Jammu / 5rinagar'

3. DivisionalCommissioner,Kashmir.
4. DeputyCommissioner/District Magistrate, Bandipora'

5. Regional Director, J&K PCC, Kashmir.

6. Wild Life Warden (Wetlands), Jammu & Kashmir

7. scientist'B'ln charge MsW, J&K Pcc.

8. Divisional Officer, PCC, Bandipora.
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Anr,€K- E
Jammu and Kashmir Pollution Control Council

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

tlr r tr.r
,lHi LIrE
'.tY'l L,festvlefor
\$/ Envrr5rrnent

I

The Chief Executive Officer
Municipal Council
Budgam.

No: JI(PCC /NGT/178/ ,t ;, - -\C Dt:6 - OS- ZO24

subject: Violation of solid waste Management Rules, 2ot6 by Municipal
Council Budgam.

Ref: o.A No. 239 of 2024 titled ""what challenges Are Kashmiri
Wetlands Facing?" appearing in Kashmir Life dated O2.OZ.ZOZ4.

whereas, disposal of solid waste is primarily regulated under the
following Rules / Act
a. Solid Waste Management Rules, 201,6

b. Plastic Waste Management Rules, ZOL6
c. J&K Non-biodegradable Material (Management, Handling and

Disposal) Act,2007

whereas, Rule 15 of the solid waste Management Rules, 20L6 prescribes
the duties and responsibilities of the local authorities and village
Panchayats of census towns and urban agglomerations, which are
reproduced below:

15. Duties and responsibilities of local authorities and village Panchayats of
census towns and urban agglomerations. - The local authorities and
Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and
strategy on solid waste management within six months from
the date of notification of state policy and strategy and submit
a copy to respective departments of state Government or
Union territory Administration or agency authorised by the
State Government or Union territory Administration;

(b) arrange for door-to-door collection of segregated solid waste
from all households including slums and informal settlements,
commercial, institutional and other non-residential premises.
From multi-storage buildings, large commercial complexes,
malls, housing complexes, etc., this may be coilected from the
entry gate or any other designated location;
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(c) establish a system to recognise organisations of waste pickers
or informal waste collectors and promote and establish a

system for integration of these authorised waste-pickers and
waste collectors to facilitate their participation in solid waste
management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards
and thereafter encourage integration in solid waste
management including door to door collection of waste;

(e) frame byelaws incorporating the provisions of these rules
within one year from the date of notification of these rules and
ensure timely implementation;

(f) prescribe from time-to-time user fee as deemed appropriate
and collect the fee from the waste generators on its own or
through authorised agency;

(g) direct waste generators not to litter i.e throw or dispose of any
waste such as paper, water bottles, Iiquor bottles, soft drink
cans, tetra packs, fruit peel, wrappers, etc., or burn or bury
waste on streets, open public spaces, drains, water bodies
and to segregate the waste at source as prescribed under
these rules and hand over the segregated waste to authorised
the waste pickers or waste collectors authorised by the local
body;

(h) setup material recovery facilities or secondary storage facilities
with sufficient space for sorting of recyclable materials to
enable informal or authorised waste pickers and waste
collectors to separate recyclables from the waste and provide
easy access to waste pickers and recyclers for collection of
segregated recyclable waste such as paper, plastic, metal,
glass, textile from the source of generation or from material
recovery facilities; Bins for storage of bio-degradable wastes
shall be painted green, those for storage of recyclable wastes
shall be printed blue and those for storage of other wastes
shall be printed black;

(i) establish waste deposition centres for domestic hazardous
waste and give direction for waste generators to deposit
domestic hazardous wastes at this centre for its safe disposal.
Such facility shall be established in a city or town in a manner
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that one centre is set up for the area of twenty square
kilometres or part thereof and notify the timings of receiving
domestic hazardous waste at such centres;

(j) ensure safe storage and transportation of the domestic
hazardous waste to the hazardous waste disposal facility or as

may be directed by the State Pollution Control Board or the
Pollution Control Council;

(k) direct street sweepers not to burn tree leaves collected from
street sweeping and store them separately and handover to
the waste collectors or agency authorised by local body;

(l) provide training on solid waste management to waste-pickers
and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and
fish market on day to day basis and promote setting up of
decentralised compost plant or bio-methanation plant at
suitable locations in the markets or in the vicinity of markets
ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and
by-lanes daily, or on alternate days or twice a week depending
on the density of population, commercial activity and local
situation;

(o) set up covered secondary storage facility for temporary storage
of street sweepings and silt removed from surface drains in
cases where direct collection of such waste into transport
vehicles is not convenient. Waste so collected shall be
collected and disposed of at regular intervals as decided by the
local body;

(p) collect horticulture, parks and garden waste separately and
process in the parks and gardens, as far as possible;

(q) transport segregated bio-degradable waste to the processing
facilities like compost plant, bio-methanation plant or any such
facility. Preference shall be given for onsite processing of such
waste;

(r) transport non-b io-degrada ble waste to the respective
processing facility or material recovery facilities or secondary
storage facility;
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(s) transport construction and demolition waste as per the
'provisions of the Construction and Demolition Waste
Management Rules, 2016;

(t) involve communities in waste management and promotion of
home composting, bio-gas generation, decentralised
processing of waste at community level, subject to control of
odour and maintenance of hygienic conditions around the
facility;

(u) phase out the use of chemical fertilizer in two years and use

compost in all parks, gardens maintained by the local body and
wherever possible in other places under its jurisdiction.
lncentives may be provided to recycling initiatives by informal
waste recycling sector.

(v) facilitate construction, operation and maintenance of solid
waste processing facilities and associated infrastructure on
their own or with private sector participation or through any
agency for optimum utilisation of various components of solid
waste, adopting suitable technology including the following
technologies and adhering to the guidelines issued by the
Ministry of Urban Development from time to time and
standards prescribed by the Central Pollution Control Board.
Preference shall be Eiven to decentralised processing to
minimize transportation cost and environmental impacts such
as-

i) bio-methanation, microbial composting, vermi-
composting, anaerobic digestion or any other appropriate
processing for bio-sta bilisation of biodegradable wastes;

ii) waste to energy processes including refused derived fuel
for combustible fraction of waste or supply as feedstock
to solid waste-based power plants or cement kilns;

(w) undertake on their own or through any other agency
construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule l for disposal of
residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as
well as operation and maintenance of solid waste management
services in the annual budget ensuring that funds for
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discretionary functions of the local body have been allocated

only after meeting the requirement of necessary funds for solid

waste management and other obligatory functions of the local

body as per these rules;

(V) make an application in Form-l for grant of authorlsation for
setting up waste processing, treatment or disposal facility, if
the volume of waste is exceeding five metric tonnes per day

including sanitary landfills from the State Pollution Control

Board or the Pollution Control Council, as the case may be;

(z) submit application for renewal of authorisation at least sixty

days before the expiry of the validity of authorisation;

(za) prepare and submit annual report in Form lV on or before the

30thApril of the succeeding year to the Commissioner or
Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge

of the State Urban Development Department or village

panchayat or rural development department and to the

respective State Pollution Control Board or Pollution Control

Council by the 31st May of every year;

(zc) educate workers including contract workers and supervisors for
door to door collection of segregated waste and transporting

the unmixed waste during primary and secondary

transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal

protection equipment including uniform. fluorescent jacket,

hand gloves, raincoats, appropriate foot wear and masks to all

workers handling solid waste and the same are used by the
workforce;

(ze) ensure that provisions for setting up of centres for collection,
segregation and storage of segregated wastes, are

incorporated in building plan while granting approval of
building plan of a group housing society or market complex;

and

(zf) frame bye-laws and prescribe criteria for levying of spot fine
for persons who litters or fails to comply with the provisions of

Page 5 of 11

48



these rules and delegate powers to officers or local bodies to
levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and

communication campaign and educate the waste generators

on the following; namely:-

(i) not to litter;

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possible;

(iv) practice segregation of waste into bio-degradable, non-

biodegradable recyclable and combustible), sanitary
waste and domestic hazardous wastes at source;

(v) practice home composting, vermi-com posting, bio-gas
generation or community level composting;

(vi) wrap securely used sanitary waste as and when
generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by the local body

and place the same in the bin meant for non-
biodegradable waste;

(vii) storage of segregated waste at source in different bins;

(viii) handover segregated waste to waste pickers, waste

collectors, recyclers or waste collection agencies; and

(ix) pay monthly user fee or charges to waste collectors or
local bodies or any other person authorised by the local

body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the
timeline as specified in rule 23 for setting up and

ope ration a lisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, n on-biod egrada b le,

non-combustible and non-reactive inert waste and pre-
processing rejects and residues from waste processing facilities
to go to sanitary landfill and the sanitary landfill sites shall
meet the specifications as given in Schedule-1, however, every
effort shall be made to recycle or reuse the rejects to achieve
the desired objective of zero waste going to landfill;
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(zj) investigate and analyse all old open dumpsites and existing

operational dumpsites for their potential of biomining and bio-

remediation and wheresoever feasible, take necessary actions

to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation

of dumpsite, it shall be scientifically capped as per landfill

capping norms to prevent further damage to the environment.

(zl) collect and transport biodegradable, non-biodegradable, and

domestic hazardous waste from households including slums

and informal settlements, commercial, institutional and other

non-residential premises, multi-story buildings, large

commercial complexes, malls, housing complexes and the like

in compartmentalised and covered vehicle to the respective

processing facility.

3. Whereas, Rule 22 of the Solid Waste Management Rules, 20t6 prescribes

the time frame for implementation of the said rules which is reproduced

below:

22. Time frame for implementation.-Necessary infrastructure for
implementation of these rules shall be created by the local bodies

and other concerned authorities, as the case may be, on their own,

by directly or engaging agencies within the time frame specified

below:

tr Activity

(1) (21 (3)

1 ldentification of suitable sites for setting up

solid waste processing facilities
L year

2 ldentification of suitable sites for setting up
common regional sanitary landfill facilities
for suitable clusters of local authorities
under 0.5 million population and for setting
up common regional sanitary landfill
facilities or standalone sanitary landfill

1- year

PageT of 11
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facilities by all local authorities having a

population of 0.5 million or more

3 Procurement of suitable sites for setting up

solid waste processing facility and sanitary
landfill facilities

2 years

4 Enforcing waste generators to practice

segregation of biodegradable, recyclable,
combustible, sanitary waste domestic
hazardous and inert solid wastes at source

2 years

5 Ensure door to door collection of segregated
waste and its transportation in covered
vehicles to processing or disposal facilities

2 years

6. Ensure separate storage, collection
transportation of construction
demolition wastes

and

and

2 years

7 Setting up solid waste processing facilities
by all local bodies having L00000 or more
population

2 years

8 Setting up solid waste processing facilities
by local bodies and census towns below
100000 population

3 years

9 Setting up common or standalone sanitary
landfills by or for all local bodies having 0.5
million or more population for the disposal
of only such residual wastes from the
processing facilities as well as untreatable
inert wastes as permitted under the Rules

3 years

10 Setting up common or regional sanitary
landfills by all local bodies and census towns
under 0.5 million population for the disposal
of permitted waste under the rules

3years

LL Bioremediation or capping of old and
abandoned dump sites

5years
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4. Whereas, section 9 of the Jammu and Kashmir, Non-biodegradable
Material (Management, Handling and Disposal) Act, 2007 provides as

fo llows:

Section 9 - Prohibition to throw biodegradable and non-biodegradable
garbage in public drains, natural or manmade lakes, wetlands.- (1) No

person, by himself or through another, shall knowingly or otherwise,

throw or cause to be thrown, in any drain, ventilation, shaft, pipe and

fittings, connected with the private or public drainage works, natural or

manmade lakes, wetlands any non-biodegrad a ble garbage or construction

debris or any biodegradable garbage by placing in a no n-b iodegrad a ble

bag or container likely to-

injure the drainage and sewage system;

interfere with the free flow or affect the treatment and disposal

of drainage and sewage contents;

be dangerous or cause nuisance or be prejudicial to the public

health; and

damage the lakes, rivers or wetlands.

I

5

(2) No person shall, knowingly or otherwise, place or permit to
be placed, except in accordance with such procedure and after

complying with such safeguards as may be prescribed, any

biodegradable or non-biodegradable garbage in any public place

open to public view unless-

(a) the garbage is placed in any receptacle; or

(b) the garbage is deposited in a location designated by local

authority having jurisdiction in the area for the disposal of
such garbage.

Whereas, the Municipal Council, Budgam has been in continuous breach

of the Water (Prevention & Control of Pollution) Act, 1974, Waste

Management Rules, referred above. Report of concerned Divisional

Officer Budgam along with photographs of unscientific dumping of solid

waste observed in Hokarsar Wetland in this regard is enclosed and;

Whereas, the matter of pollution in Wetlands is also being heard by the
Hon'ble National Green Tribunal in OA 239 / 2024 and the order passed on
13.03.2024 in the matter is enclosed and;

6
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7 Whereas, contravention of provisions of the Environment (Protection)

Act, 1986, rules, orders and directions issued there under is punishable

under the said Act and this includes contraventions by Government

Departments as well.

Now therefore, in view of the above position of law, the deficiencies that
persist in the implementation of the Water (Prevention & Control of Pollution)
Act, 1974, the Solid Waste Management Rules 2016 and in exercise of powers

under Section 5 of the Environment (Protection) Act 1986, Section 33-A of the
Water (Prevention & Control of Pollution) Act, 197 4 and 3L-4 of Air (Prevention

& Control of Pollution) Act, 1981, the following directions are hereby issued:

The Chief Executive Officer, Municipal Council Budgam shall:-

i. Ensure that solid waste is collected, processed, treated and disposed

of in accordance with the Solid Waste Management Rules 2016,

Plastic Waste Management Rules 2016 and the Jammu and Kashmir

Non-biodegradable Material (Management, Handling and Disposal)

Act, 2007.

ii. Ensure that no waste, whether bio-degradable or non-

biodegradable, from domestic or commercial establishments on

either side of Hokarsar Wetland finds way into the Wetland, in
violation of the Water (Prevention and Control of Pollution) Act,

7974 and section 9 of the Jammu and Kashmir Non-biodegradable
Material (Management, Handling and Disposal) Act, 2007.

iii. Notify the waste collection schedule and method of collection for
segregated bio-degradable and n on-biod egrada ble waste and collect
waste in accordance with the schedule and method so notified.

iv. Enforce performance of duties by the waste generators as prescribed

under rule 4 of the Solid Waste Management Rules, 2016.

v. Direct waste generators not to litter i.e. throw or dispose of any

waste such as paper, bottles, cans, tetra packs, fruit peel, wrappers,
etc., or burn or bury waste on streets, open public spaces, drains,
water bodies and to segregate the waste at source as prescribed

under these rules and hand over the segregated waste to authorised
waste pickers or waste collectors, authorised by the local body.
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Encl: leaves.

Copy to:

7. Financial Commissioner (Addl. Chief Secretary), Forests, Ecology and
Environment Department, Civil Secretariat, Jammu / Srinagar.

2. commissioner/Secretary to Govt; Housing and Urban Development
Department, Civil Secretariat, Jammu / Srinagar.

3. DivisionalCommissioner, Kashmir.
4. Deputy Commissioner/District Magistrate, Budgam.
5. Regional Director, J&K pCC, Kashmir.
6. Director, Urban Local Bodies, Kashmir.
7. Wild Life Warden (Wetlands), Jammu & Kashmir.
8. Scientist 'B' ln charge MSW, J&K pCC

9. Divisional Officer, pCC, Budgam.

Page 11 of 1 1

vi. Submit a list of officials of Budgam Municipal Council, who are
responsible for continuous violation of Solid Waste Management
Rules, for their prosecution under the Environmentar (protection)
Act, 1986.

vii. submit the present status of solid waste & plastic waste observed in
Hokarsar wetland and action plan along with the timeline for its
removal from the above mentioned area.

viii. Furnish quantity of solid waste generated in Budgam Municipal
CouncilJurisdiction.

ix. Furnish the quantity of solid waste processed daily in Budgam
Municipal Council Jurisdiction and disposal thereof.

x. Furnish the action plan and timeline regarding processing of legacy
waste lying at Solid Waste dumping site, as reflected in the recent
inspection report of J&K pCC dated O2-OS-2024.

The response of Municipal council Budgam must reach J&K pollution
Control Committee byor before l0thJune 2024.

(Vasu Yadav)

7L I 
tn"'.'"n
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

A vrne-y - tr

ll R:lr:ffi':g.["oii,,, no oou'rV 
hiffi

L.

The Chief Executive Officer
Municipal Council
Bandipora

No:JKPCC /NGr/23s-2024/ 1,i^-V'9 -$/ ,,1-%r- za24

Subject: Violation of Solid Waste Management Rules, 2016 by Municipal
Council Bandipora.

Ref: O.A No. 239 of 2024 titled "What challenges are Kashmiri wetlands
Facing?" appearing in Kashmir Life dated 02.02.2024.

Whereas, disposal of Solid Waste is primarily regulated under the
following Rules / Act:
a. Solid Waste Management Rules, 20L6
b. Plastic Waste Management Rules, 2OL6

c. J&K Non-biodegradable Material (Management, Handling and
Disposal) Act,2007

Whereas, Rule 15 of the Solid Waste Management Rules, 201.6

prescribes the duties and responsibilities of the local authorities and
village Panchayats of census towns and urban agglomerations, which are
reproduced below:

Duties and responsibilities of local authorities and village
Panchayats of census towns and urban agglomerations. - The local
authorities and Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and
strategy on solid waste management within six months from
the date of notification of state policy and strategy and submit
a copy to respective departments of State Government or
Union territory Administration or agency authorised by the
State Government or Union territory Administration;

(b) arrange for door-to-door collection of segregated solid waste
from all households including slums and informal settlements,
commercial, institutional and other non-residential premises.
From multi-storage buildings, large commercial complexes,

2

15
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malls, housing complexes, etc., this may be collected from the
entry gate or any other designated location;

(c) establish a system to recognise organisations of waste pickers
or informal waste collectors and promote and establish a

system for integration of these authorised waste-pickers and
waste collectors to facilitate their participation in solid waste
management including door to door collection of waste;

(d) facilltate formation of Self Help Groups, provide identity cards
and thereafter encourage integration in solid waste
management including door to door collection of waste;

(e) frame byelaws incorporating the provisions of these rules
within one year from the date of notification of these rules and
ensure timely implementation;

(f) prescribe from time-to-time user fee as deemed appropriate
and collect the fee from the waste generators on its own or
th rough authorised agency;

(g) direct waste generators not to litter i.e throw or dispose of any
waste such as paper, water bottles, liquor bottles, soft drink
cans, tetra packs, fruit peel, wrappers, etc., or burn or bury
waste on streets, open public spaces, drains, water bodies
and to segregate the waste at source as prescribed under
these rules and hand over the segregated waste to authorised
the waste pickers or waste collectors authorised by the local
body;

(h) setup material recovery facilities or secondary storage facilities
with sufficient space for sorting of recyclable materials to
enable informal or authorised waste pickers and waste
collectors to separate recyclables from the waste and provide
easy access to waste pickers and recyclers for collection of
segregated recyclable waste such as paper, plastic, metal,
glass, textile from the source of generation or from material
recovery facilities; Bins for storage of bio-degradable wastes
shall be painted green, those for storage of recyclable wastes
shall be printed blue and those for storage of other wastes
shall be printed black;

(i) establish waste deposition centres for domestic hazardous
waste and give dlrection for waste generators to deposit
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domestic hazardous wastes at this centre for its safe disposal.
Such facility shall be established in a city or town in a manner
that one centre is set up for the area of twenty square
kilometres or part thereof and notify the timings of receiving
domestic hazardous waste at such centres;

(j) ensure safe storage and transportation of the domestic
hazardous waste to the hazardous waste disposal facility or as
may be directed by the State pollution Control Board or the
Pollution Control Committee;

(k) direct street sweepers not to burn tree leaves collected from
street sweeping and store them separately and handover to
the waste collectors or agency authorised by local body;

(l) provide training on solid waste management to waste-pickers
and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and
fish market on day to day basis and promote setting up of
decentralised compost plant or bio-methanation plant at
suitable locations in the markets or in the vicinity of markets
ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and
by-lanes daily, or on alternate days or twice a week depending
on the density of population, commercial activity and local
s itu a tio n;

(o) set up covered secondary storage facility for temporary storage
of street sweepings and silt removed from surface drains in
cases where direct collection of such waste into transport
vehicles is not convenient. Waste so collected shall be
collected and disposed of at regular intervals as decided by the
local body;

(p) collect horticulture, parks and garden waste separately and
process in the parks and gardens, as far as possible;

(q) transport segregated bio-degradable waste to the processing
facilities like compost plant, bio-methanation plant or any such
facility. Preference shall be given for onsite processing of such
waste;
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(r) transport non-bio-degradable waste to the respective
processing facility or material recovery facilities or secondary
storage facility;

(s) transport construction and demolition waste as per the
provisions of the Construction and Demolition Waste
Management Rules, 2015;

(t) involve communities In waste management and promotion of
home composting, bio-gas generation, decentralised
processing of waste at community level, subject to control of
odour and maintenance of hygienic conditions around the
facility;

(u) phase out the use of chemical fertilizer in two years and use

compost in all parks, gardens maintained by the local body and
wherever possible in other places under its jurisdiction.
lncentives may be provided to recycling initiatives by informal
waste recycli ng sector.

(v) facilitate construction, operation and maintenance of solid
waste processing facilities and associated infrastructure on
their own or with private sector participation or through any
agency for optimum utilisation of various components of solid
waste, adopting suitable technology including the following
technologies and adhering to the guidelines issued by the
Ministry of Urban Development from time to time and
standards prescribed by the Central Pollution Control Board.
Preference shall be given to decentralised processing to
minimize transportation cost and environmental impacts such
as-

i) bio-methanation, microbial composting, vermi-
composting, anaerobic digestion or any other appropriate
processing for b io-stabilisation of biodegradable wastes;

ii) waste to energy processes including refused derived fuel
for combustible fraction of waste or supply as feedstock
to solid waste-based power plants or cement kilns;

(w) undertake on their own or through any other agency
construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule l for disposal of
residual wastes in a manner prescribed under these rules;
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(x) make adequate provision of funds for capital investments as

well as operation and maintenance of solid waste management
services in the annual budget ensuring that funds for
discretionary functions of the local body have been allocated
only after meeting the requirement of necessary funds for solid
waste management and other obligatory functions of the local
body as per these rules;

(V) make an application in Form-l for grant of authorisation for
setting up waste processing, treatment or disposal facility, if
the volume of waste is exceeding five metric tonnes per day
including sanitary landfills from the State Pollution Control
Board or the Pollution Control Committee, as the case may be;

(zl submit application for renewal of authorisation at least sixty
days before the expiry of the validity of authorisation;

(za) prepare and submit annual report in Form lV on or before the
30thApril of the succeeding year to the Commissioner or
Director, Municipal Ad ministration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge
of the State Urban Development Department or village
panchayat or rural development department and to the
respective State Pollution Control Board or Pollution Control
Committee by the 31st May of every year;

(zc) educate workers including contract workers and supervisors for
door to door collection of segregated waste and transporting
the unmixed waste during primary and secondary
transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal
protection equipment including uniform, fluorescent jacket,
hand gloves, raincoats, appropriate foot wear and masks to all
workers handling solid waste and the same are used by the
workforce;

(ze) ensure that provisions for setting up of centres for collection,
segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of
building plan of a group housing society or market complex;
and
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(zf) frame bye-laws and prescribe criteria for levying of spot fine
for persons who litters or fails to comply with the provisions of
these rules and delegate powers to officers or local bodies to
levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, educatlon and
communication campaign and educate the waste generators
on the following; namely:-

(l) not to litter;

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possible;

(iv) practice segregation of waste into bio-degradable, non-
biodegradable recyclable and combustible), sanitary
waste and domestic hazardous wastes at source;

(v) practice home composting, vermi-composting, bio-gas
generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated
in the pouches provided by the brand owners or a suitable
wrapping as prescribed by the local body and place the
same in the bin meant for non-biodegrada ble waste;

(vii) storage ofsegregated waste at source in different bins;

(viii) handover segregated waste to waste pickers, waste
collectors, recyclers or waste collection agencies; and

(ix) pay monthly user fee or charges to waste collectors or
local bodies or any other person authorised by the local
body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the
timeline as specified in rule 23 for setting up and
operationa lisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable,
non-combustible and non-reactive inert waste and pre-
processing rejects and residues from waste processing facilities
to go to sanitary landfill and the sanitary landfill sites shall
meet the specifications as given in Schedule-1, however, every
effort shall be made to recycle or reuse the rejects to achieve
the desired objective of zero waste going to landfill;
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(zj) investigate and analyse all old open dumpsites and existing

operational dumpsites for their potential of biomining and bio-

remediation and wheresoever feasible, take necessary actions

to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation
of dumpsite, it shall be scientifically capped as per landfill
capping norms to prevent further damage to the environment.

(zl) collect and transport biodegradable, non-biodegradable, and

domestic hazardous waste from households including slums

and informal settlements, commercial, institutional and other
non-residential premises, multi-story buildings, large

commercial complexes, malls, housing complexes and the like

in compartmentalised and covered vehicle to the respective
processing facility.

Whereas, Rule 22 of the Solid Waste Management Rules, 20L6
prescribes the time frame for implementation of the said rules
which is reproduced below:

22. Time frame for implementation.-Necessary infrastructure for
implementation of these rules shall be created by the local

bodies and other concerned authorities, as the case may be,

on their own, by directly or engaging agencies within the time
frame specified below:

fr Activity Time limit from
the date of
notification of
rules

(i) (2) (3)

1 ldentification of suitable
setting up solid waste
facilities

sites for
processing

1- year

2 ldentification of suitable sites for
setting up common regional sanitary
landfill facilities for suitable clusters of
local authorities under 0.5 million
population and for setting up common
regional sanitary landfill facilities or

1- year
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standalone sanitary landfill facilities by
all local authorities having a population
of 0.5 million or more

3 Procurement of suitable sites for
setting up solid waste processing
facility and sanitary landfill facilities

2 years

4. Enforcing waste generators to practice
segregation of biodegradable,
recyclable, combustible, sanitary waste
domestic hazardous and inert solid
wastes at source

2 years

5 Ensure door to door collection of
segregated waste and its
transportation in covered vehicles to
processing or disposal facilities

2 years

6. Ensure separate storage, collection and
transportation of construction and
demolition wastes

2 years

7 Setting up solid waste processing
facilities by all local bodies having
100000 or more population

2 years

8. Setting up solid waste processing
facilities by local bodies and census
towns below 100000 population

3 years

9 Setting up common or standalone
sanitary landfills by or for all local
bodies having 0.5 million or more
population for the disposal of only such
residual wastes from the processing
facilities as well as untreatable inert
wastes as permitted under the Rules

3 years

10 Setting up common or regional sanitary
landfills by all local bodies and census
towns under 0.5 million population for
the disposal of permitted waste under
the rules

3years
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1,1,. Bioremediation or capping of old and
abandoned dump sites

5yea rs

Whereas, section 9 of the Jammu and Kashmir, Non-biodegradable
Material (Management, Handling and Disposal) Act,2OO7 provides as

follows:

Section 9 - Prohibition to throw biodegradable and non-
biodegradable garbage in public drains, natural or manmade lakes,

wetlands.- (1) No person, by himself or through another, shall

knowingly or otherwise, throw or cause to be thrown, in any drain,
ventilation, shaft, pipe and fittings, connected with the private or
public drainage works, natural or manmade lakes, wetlands any non-
biodegradable garbage or construction debris or any biodegradable
garbage by placing in a non-biodegradable bag or container likely to-

i. injure the drainage and sewage system;

ii. interfere with the free flow or affect the treatment and disposal

of drainage and sewage contents;

iii. be dangerous or cause nuisance or be prejudicial to the public

health; and

iv. damage the lakes, rivers or wetlands.

(2) No person shall, knowingly or otherwise, place or permit to
be placed, except in accordance with such procedure and after
complying with such safeguards as may be prescribed, any
biodegradable or non-biodegradable garbage in any public place

open to public view unless-

(a) the garbage is placed in any receptacle; or

(b) the garbage is deposited in a location designated by local
authority having jurisdiction in the area for the disposal of
such garbage.

Whereas, the Municipal Council, Bandipora has been found to be in
breach of the Water (Prevention & Control of Pollution) Act, 1974, Waste
Management Rules referred to above. lnspection Report of concerned
DivisionaI Officer Bandipora along with photographs of unscientific dumping of
sotid waste observed at Nussu Zalwan in Wutar Lake is enctosed and;

Whereas, the matter of pollution in wetlands is also being heard by the
Hon'ble National Green Tribunal in OA 239 12024 and the order passed
on 13.03.2024 in the matter is enclosed and;

5

6
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7. Whereas, contravention of provisions of the Environmental Protection

Act, 1985, rules, orders and directions issued there under is punishable

under the said Act and this includes contraventions by Government
Departments as well.

Now therefore, in view of the above position of law, the deficiencies that
persist in the implementation of the Water (Prevention & Control of Pollution)

Act, L974, the Solid Waste Management Rules 2016 and in exercise of powers

under Section 5 of the Environment (Protection) Act 1986, Section 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 and 3L-A of Air (Prevention

& Control of Pollution)Act, 1981, the following directions are hereby issued:

The Chief Executive officer, Municipal Council Bandipora shall:-

i. Ensure that solid waste is collected, processed, treated and disposed

of in accordance with the Solid Waste Management Rules 2016,

Plastic Waste Management Rules 2016 and the Jammu and Kashmir

Non-biodegradable Material (Management, Handling and Disposal)

Act,2007.

ii. Ensure that no waste, whether bio-degradable or non-

biodegradable, from domestic or commercial establishments is

dumped on the bank of Wular Lake, in violation of the Water
(Prevention and Control of Pollution) Act, L974 and section 9 of the
Jammu and Kashmir Non-biodegradable Material (Management,

Handling and Disposal) Act,2007.

iii. Notify the waste collection schedule and method of collection for
segregated bio-degradable and non-biodegradable waste and collect
waste in accordance with the schedule and method so notified.

iv. Enforce performance of duties by the waste generators as prescribed

under rule 4 ofthe Solid Waste Management Rules, 2016.

v. Direct waste generators not to litter i.e throw or dispose of any waste
such as paper, bottles, cans, tetra packs, fruit peel, wrappers, etc., or
burn or bury waste on streets, open public spaces, drains, water
bodies and to segregate the waste at source as prescribed under
these rules and hand over the segregated waste to authorised waste
pickers or waste collectors, authorised by the local body.

vi. Submit a list of officials of Bandipora Municipal Council, who are
responsible for continuous violation of Solid Waste Management
Rules, for their prosecution under the Environmental (Protection)
Act, 1986.
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vii. Submit the present status of Solid Waste observed near Wular Lake

and action plan along with the timeline for its removal from the
above mentioned a rea.

viii. Furnish quantity of solid waste generated in Bandipora Municipal
CouncilJurisdiction.

ix. Furnish the quantity of solid waste processed daily in Bandipora

Municipal Council Jurisdiction and disposal thereof.

x. Furnish the action plan and timeline regarding processing of legacy

waste lying on the bank of Wular Lake, as reflected in the recent
inspection report of J&K PCC dated 29-04-2024.

The response of Municipal Council Bandipora must reach J&K Pollution

Control Committee by or before 10th June 2024.

Encl: leaves.

Copy to:

1. Financial Commissioner (Addl. Chief Secretary), Forests, Ecology and

Environment Department, Civil Secretariat, Jammu / Srinagar.
2. Commissioner/Secretary to Gow; Housing and Urban Development

Department, Civil Secretariat, Jammu / Srinagar.
3. DivisionalCommissioner, Kashmir.
4. Deputy Commissioner/District Magistrate, Bandipora.
5. Regional Director, J&K PCC, Kashmir.
6. Director, Urban Local Bodies, Kashmir.
7. Scientist'B'ln charge MSW, J&K PCC

8. Divisional Officer, PCC, Bandipora.
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A vrne-p - q
Jammu and Kashmir Pollution Control Committee

,-d,.:
!ilJ::l!,-.1.

, :1,:,':6;^lygsh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006 ll i:[',1'^:1, ff;j,,,,'.V [,;fit

Ref

t

The Chief Executive Officer
Municipa! Council
Ganderbal

No: JKPCC INGT/239-2024/ 
' ot: - Os- 2024

Subiect: Violation of Solid waste Management Rules, 201,6 by Municipal
Council Ganderbal.

O.A No. 239 of 2024 titled "What challenges are Kashmiri wetlands
Facing?" appearing in Kashmir Life dated 02.02.2024.

whereas, disposa! of Solid waste is primarily regulated under the
following Rules / Act
a. Solid Waste Management Rules ,201.G
b. Plastic Waste Management Rules,201.6
c. J&K Non-biodegradable Material (Management, HandIng and

Disposal) Act,2007

2. Whereas, Rule 15 of the Solid Waste Management Rules,2O'J,6 prescribes
the duties and responsibilities of the local authorities and village
Panchayats of census towns and urban agglomerations, which are
reproduced below:

15. Duties and responsibilities of local authorities and vitlage panchayats

of census towns and urban agglomerations. - The local authorities
and Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and
strategy on solid waste management within six months from the
date of notification of state policy and strategy and submit a

copy to respective departments of State Government or Union
territory Administration or agency authorised by the state
Government or U nion territory Adm inistration;

(b) arrange for door-to-door collection of segregated solid waste
from all households including slums and informal settlements,
commercial, institutional and other non-residential premises.
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From multi-storage buildings, large commercial complexes,

malls, housing complexes, etc., this may be collected from the
entry gate or any other designated location;

(c) establish a system to recognise organisations of waste pickers or
informal waste collectors and promote and establish a system

for integration of these authorised waste-pickers and waste

collectors to facilitate their participation in solid waste

management including door to door collection ofwaste;

(d) facilitate formation of Self Help Groups, provide identity cards

and thereafter encourage integration in solid waste

management including door to door collection of waste;

(e) frame byelaws incorporating the provisions of these rules within
one year from the date of notification of these rules and ensure

timely implementation;

(f) prescribe from time-to-time user fee as deemed appropriate
and collect the fee from the waste generators on its own or
through authorised agency;

(g) direct waste generators not to litter i.e throw or dispose of any
waste such as paper, water bottles, liquor bottles, soft drink
cans, tetra packs, fruit peel, wrappers, etc., or burn or bury
waste on streets, open public spaces, drains, water bodies and
to segregate the waste at source as prescribed under these rules
and hand over the segregated waste to authorised the waste
pickers or waste collectors authorised bythe local body;

(h) setup material recovery facilities or secondary storage facilities
with sufficient space for sorting of recyclable materials to
enable informal or authorised waste pickers and waste
collectors to separate recyclables from the waste and provide
easy access to waste pickers and recyclers for collection of
segregated recyclable waste such as paper, plastic, metal, glass,

textile from the source of generation or from material recovery
facilities; Bins for storage of bio-degradable wastes shall be
painted green, those for storage of recyclable wastes shall be
printed blue and those for storage of other wastes shall be
printed black;

Page 2o'f 11

67



(i) establish waste deposition centres for domestic hazardous

waste and give direction for waste generators to deposit

domestic hazardous wastes at this centre for its safe disposal.

Such facility shall be established in a city or town in a manner

that one centre is set up for the area of twenty square

kilometres or part thereof and notify the timings of receiving

domestic hazardous waste at such centres;

(j) ensure safe storage and transportation of the domestic

hazardous waste to the hazardous waste disposal facility or as

may be directed by the State Pollution Control Board or the

Pollution Control Committee;

(k) direct street sweepers not to burn tree leaves collected from

street sweeping and store them separately and handover to the

waste collectors or agency authorised by local body;

(l) provide training on solid waste management to waste-pickers

and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and

fish market on day to day basis and promote setting up of

decentralised compost plant or bio-methanation plant at

suitable locations in the markets or in the vicinity of markets

ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-

lanes daily, or on alternate days or twice a week depending on

the density of population, commercial activity and local

situation;

(o) set up covered secondary storage facility for temporary storage

of street sweepings and silt removed from surface drains in

cases where direct collection of such waste into transport
vehicles is not convenient. Waste so collected shall be collected

and disposed of at regular intervals as decided by the local body;

(p) collect horticulture, parks and garden waste separately and

process in the parks and gardens, as far as possible;

(q) transport segregated bio-degradable waste to the processing

facilities like compost plant, bio-methanation plant or any such
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facility. Preference shall be given for onsite processing of such

waste;

(r) transport non-bio-degradable waste to the respective

processing facility or material recovery facilities or secondary

storage facility;

(s) transport construction and demolition waste as per the
provisions of the Construction and Demolition Waste

Management Rules, 2015;

(t) involve communities in waste management and promotion of

home composting, bio-Bas generation, decentralised processing

of waste at community level, sub.iect to control of odour and

maintenance of hygienic conditions around the facility;

(u) phase out the use of chemical fertilizer in two years and use

compost in all parks, gardens maintained by the local body and

wherever possible in other places under its jurisdiction.

lncentives may be provided to recycling initiatives by informal

waste recycling sector.

(v) facilitate construction, operation and maintenance of solid

waste processing facilities and associated infrastructure on their
own or with private sector participation or through any agency

for optimum utilisation of various components of solid waste,

adopting suitable technology including the following

technologies and adhering to the guidelines issued by the
Ministry of Urban Development from time to time and

standards prescribed by the Central Pollution Control Board.

Preference shall be given to decentralised processing to
minimize transportation cost and environmental impacts such

as-

i) bio-methanation, microbial composting, vermi-
composting, anaerobic digestion or any other appropriate
processingfor bio-stabilisation of biodegradable wastes;

ii) waste to energy processes including refused derived fuel
for combustible fraction of waste or supply as feedstock
to solid waste-based power plants or cement kilns;
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(w) undertake on their own or through any other agency

construction, operation and maintenance of sanitary landfill and

associated infrastructure as per Schedule l for disposal of

residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as

well as operation and maintenance of solid waste management

services in the annual budget ensuring that funds for
discretionary functions of the local body have been allocated

only after meeting the requirement of necessary funds for solid

waste management and other obligatory functions of the local

body as per these rules;

(y) make an application in Form-l for grant of authorisation for

setting up waste processing, treatment or disposal facility, if the

volume of waste is exceeding five metric tonnes per day

including sanitary landfills from the State Pollution Control

Board or the Pollution Control Committee, as the case may be;

(z) submit application for renewal of authorisation at least sixty

days before the expiry of the validity of authorisation;

(za) prepare and submit annual report in Form lV on or before the

3OthApril of the succeeding year to the Commissioner or

Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the secretary -in-Charge

of the State Urban Development Department or village

panchayat or rural development department and to the

respective State Pollution Control Board or Pollution Control

Committee by the 31st May of every year;

(zc) educate workers including contract workers and supervisors for
door to door collection of segregated waste and transporting
the unmixed waste during primary and secondary transportation
to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal
protection equipment including uniform, fluorescent jacket,

hand gloves, raincoats, appropriate foot wear and masks to all

workers handling solid waste and the same are used by the
workforce;
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(ze) ensure that provisions for setting up of centres for collection,

segregation and storage of segregated wastes, are incorporated
in building plan while granting approval of building plan of a

group housing society or market complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for
persons who litters or fails to comply with the provisions of
these rules and delegate powers to officers or local bodies to

levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and

communication campaign and educate the waste generators on

the following; namely:-

(i) not to litter;

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possible;

(iv) practice segregation of waste into bio-degradable, non-

biodegradable recyclable and combustible), sanitary waste

and domestic hazardous wastes at source;

(v) practice home composting, vermi-composting, bio-gas

generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated

in the pouches provided by the brand owners or a suitable

wrapping as prescribed by the local body and place the
same in the bin meant for non-biodegradable waste;

(vii) storage of segregated waste at source in different bins;

(viii) handover segregated waste to waste pickers, waste

collectors, recyclers or waste collection agencies; and

(ix) pay monthly user fee or charges to waste collectors or |ocal

bodies or any other person authorised by the local body for
sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the
timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;
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(zi) allow only the non-usable, non-recyclable, non-biodegradable,

non-combustible and non-reactive inert waste and pre-

processing rejects and residues from waste processing facilities

to go to sanitary landfill and the sanitary landfill sites shall meet

the specifications as given in Schedule-|, however, every effort
shall be made to recycle or reuse the rejects to achieve the

desired objective of zero waste going to landfill;

(zj) investigate and analyse all old open dumpsites and existing

operational dumpsites for their potential of biomining and bio-

remediation and wheresoever feasible, take necessary actions

to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of
dumpsite, it shall be scientifically capped as per landfill capping

norms to prevent further damage to the environment.

(zl) collect and transport biodegradable, non-biodegradable, and

domestic hazardous waste from households including slums and

informal settlements, commercial, institutional and other non-

residential premises, multi-story buildings, large commercial

complexes, malls, housing complexes and the like in

compartmentalised and covered vehicle to the respective
processing facility.

3. Whereas, Rule 22 of the Solid Waste Management Rules, 2016

prescribes the time frame for implementation of the said rules which

is reproduced below:

22. Time frame for implementation.-Necessary infrastructure for
implementation of these rules shall be created by the local bodies

and other concerned authorities, as the case may be, on their own,

by directly or engaging agencies within the time frame specified

below:

# Activity Time limit
from the date
of notification
of rules

(1) (2) (3)
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,], ldentification of suitable sites for setting
up solid waste processing facilities

l year

2 ldentification of suitable sites for setting
up common regional sanitary landfill
facilities for suitable clusters of local

authorities under 0.5 million population

and for setting up common regional
sanitary landfill facilities or standalone
sanitary landfill facilities by all local

authorities having a population of 0.5

million or more

l year

3 Procurement of suitable sites for setting
up solid waste processing facility and

sanitary landfill facilities

2 years

4 Enforcing waste generators to practice

segregation of biodegradable, recyclable,

combustible, sanitary waste domestic
hazardous and inert solid wastes at source

2 years

5 Ensure door to door collection of
segregated waste and its transportation in
covered vehicles to processing or disposal
facilities

2 years

6 Ensure separate storage, collection
transportation of construction
demolition wastes

and
and

7 Setting up solid waste processing facilities
by all local bodies having 100000 or more
population

2 years

8 Setting up solid waste processing facilities
by local bodies and census towns below
100000 population

3 years

9 Setting up common or standalone sanitary
landfills by or for all local bodies having
0.5 million or more population for the
disposal of only such residual wastes from
the processing facilities as well as

untreatable inert wastes as permitted
under the Rules

3 years
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10. Setting up common or regional sanitary
landfills by all local bodies and census
towns under 0.5 million population for the
disposal of permitted waste under the
rules

3years

11. Bioremediation or capping of old and

abandoned dump sites

yea rs

4 Whereas, section 9 of the Jammu and Kashmir, Non-biodegradable
Material (Management, Handling and Disposal) Act, 2007 provides as

follows:

Section 9 - Prohibition to throw biodegradable and non-

biodegradable garbage in public drains, natural or manmade lakes,

wetlands.- (1) No person, by himself or through another, shall

knowingly or otherwise, throw or cause to be thrown, in any drain,
ventilation, shaft, pipe and fittings, connected with the private or public

drainage works, natural or manmade lakes, wetlands any non-
biodegradable garbage or construction debris or any biodegradable
garbage by placing in a non-biodegradable bag or container likely to-

i. injure the drainage and sewage system;

ii. interfere with the free flow or affect the treatment and

disposal of drainage and sewage contents;

iii. be dangerous or cause nuisance or be prejudicial to the

public health; and

iv. damage the lakes, rivers or wetlands.

(2) No person shall, knowingly or otherwise, place or permit

to be placed, except in accordance with such procedure and

after complying with such safeguards as may be prescribed,

any biodegradable or non-biodegradable garbage in any

public place open to public view unless-

(a) the garbage is placed in any receptacle; or

(b) the garbage is deposited in a location designated by local
authority having jurisdiction in the area for the disposal
of such garbage.

Whereas, the Municipal Council, Ganderbal has been found to be in
breach of the Water (Prevent[on & Control of Pollution) Act, 1974, Waste
Management Rules referred above. lnspection Report of concerned

5
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Divisional Officer Ganderbal along with photographs of unscientific
dumping of solid waste observed in Manasbal Lake in this regard is

enclosed and;

6. Whereas, the matter of pollution in wetlands is also being heard by the
Hon'ble National Green Tribunal in OA239 12024 and the order passed on
13.03.2024 in the matter is enclosed and;

7. Whereas, contravention of provisions of the Environmental Protection
Act, 1986, rules, orders and directions issued there under is punishable
under the said Act and this includes contraventions by Government
Departments as well.

Now therefore, in view of the above position of law, the deficiencies that
persist in the implementation of the Water (Prevention & Control of Pollution)
Act, L974, the Solid Waste Management Rules 2016 and in exercise of powers
under Section 5 of the Environment (Protection) Act 1986, Section 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 and 31-A of Air (Prevention
& Control of Pollution) Act, 1981, the following directions are hereby issued:

The Chief Executive Officer, Municipal Council Ganderbal shall:-

i. Ensure that solid waste is collected, processed, treated and disposed
of in accordance with the Solid Waste Management Rules 2016,
Plastic Waste Management Rules 2016 and the Jammu and Kashmir
Non-biodegradable Material (Management, Handling and Disposal)
Act, 2007.

ii. Ensure that no waste, whether bio-degradable or non-
biodegradable, from domestic or commercial establishments is

dumped at Kohistan Colony Safapora Jhoraka Park on the bank of
Manasbal Lake, Rather Mohalla and along the Srinagar - Leh
National highway near Beehama, in violation of the Water
(Prevention and Control of Pollution) Act, L974 and section 9 of the
Jammu and Kashmir Non-biodegradable Material (Management,
Handling and Disposal) Act, 2007.

iii. Notify the waste collection schedule and method of collection for
segregated bio-degradable and non-biodegradable waste and collect
waste in accordance with the schedule and method so notified.

iv. Enforce performance of duties by the waste generators as prescribed
under rule 4 of the Solid Waste Management Rules, 2016.

v. Direct waste generators not to litter i.e throw or dispose of any waste
such as paper, bottles, cans, tetra packs, fruit peel, wrappers, etc., or
burn or bury waste on streets, open public spaces, drains, water
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Control Committee by or before 10th June 2024.

Encl: leaves.

I (VasuYadav)

J h tn""'"n
Copy to:

1. Financial Commissioner (Addl. Chief Secretary), Forests, Ecology and
Environment Department, Civil Secretariat, Jammu / Srinagar.

2. Commissioner/Secretary to GovU Housing and Urban Development
Department, Civil Secretariat, Jammu / Srinagar.

3. DivisionalCommissioner,Kashmir.
4. Deputy Commissioner/District Magistrate, Ganderbal.
5. Regional Director, J&K PCC, Kashmir.
6. Director, Urban Local Bodies, Kashmir.
7. Wild Life Warden (Wetlands), Jammu & Kashmir.
8, Scientist 'B' ln charge MSW, J&K PCC

9. Divisional Officer, PCC, Ganderbal.
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bodies and to segregate the waste at source as prescribed under
these rules and hand over the segregated waste to authorised waste
pickers or waste collectors, authorised by the local body.

vi. Submit a list of officials of Ganderbal Municipal Council, who are
responsible for continuous violation of Solid Waste Management
Rules, for their prosecution under the Environmental (Protection)
Act, 1986.

vii. Submit the present status of Solid Waste observed near Manasbal

Lake and National highway near Beehama and action plan along with
the timeline for its removal from the above mentioned points.

viii. Furnish quantity of solid waste generated in Ganderbal Municipal
CouncilJurisdiction.

ix. Furnish the quantity of solid waste processed daily in Ganderbal

Municipal Council Jurisdiction and disposal thereof.

x. Furnish the action plan and timeline regarding processing of legacy

waste lying at open dumping sites, as reflected in the inspection
report ofJ&K PCC dated 30-04-2024.

The response of Municipal Council Ganderbal must reach J&K Pollution
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Anney - y
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

Mhtfrfi
The Executive Officer
Municipal Committee,
Sumbal

No: JKPCC lNGrl23s-20241 3 Lq 6 - iJ
Violation of Solid Waste Management Rules, 2Ot6 by Municipal
Committee Sumbal.

O.A No. 239 of 2024 titled "What challenges are Kashmiri wetlands
Facing?" appearing in Kashmir Life dated 02.02.2024.

Whereas, disposal of Solid Waste is primarily regulated under the
following Rules / Act
a. Solid Waste Management Rules,2076
b. Plastic Waste Management Rules,20!6
c. J&K Non-biodegradable Material (Management, Handling and

Disposal) Act, 2007

15

Whereas, Rule 15 of the Solid Waste Management Rules, 201,6

prescribes the duties and responsibilities of the loca! authorities and

village Panchayats of census towns and urban agglomerations, which are

reproduced below:

Duties and responsibilities of local authorities and village
Panchayats of census towns and urban agglomerations. - The local

authorities and Panchayats sha!!,-

(a) prepare a solid waste management plan as per state policy and

strategy on solid waste management within six months from
the date of notification of state policy and strategy and submit
a copy to respective departments of State Government or
Union territory Administration or agency authorised by the
State Government or Union territory Administration;

(b) arrange for door-to-door collection of segregated solid waste
from all households including slums and informal settlements,
commercial, institutional and other non-residential premises.

From multi-storage buildings, large commercial complexes,

tg
Dt:- 05- 2024

Subject

Ref:

1,,

2
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malls, housing complexes, etc., this may be collected from the
entry gate or any other designated location;

(c) establish a system to recognise organisations of waste pickers

or informal waste collectors and promote and establish a

system for integration of these authorised waste-pickers and

waste collectors to facilitate their participation in solid waste

management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards

and thereafter encourage integration in solid waste

management including door to door collection of waste;

(e) frame byelaws incorporating the provisions of these rules

within one year from the date of notification of these rules and

ensure timely implementation;

(f) prescribe from time-to-time user fee as deemed appropriate
and collect the fee from the waste generators on its own or
through authorised agency;

(g) direct waste generators not to litter i.e throw or dispose of any

waste such as paper, water bottles, liquor bottles, soft drink
cans, tetra packs, fruit peel, wrappers, etc., or burn or bury

waste on streets, open public spaces, drains, water bodies

and to segregate the waste at source as prescribed under

these rules and hand over the segregated waste to authorised

the waste pickers or waste collectors authorised by the local

body;

(h) setup material recovery facilities or secondary storage facilities
with sufficient space for sorting of recyclable materials to
enable informal or authorised waste pickers and waste

collectors to separate recyclables from the waste and provide

easy access to waste pickers and recyclers for collection of
segregated recyclable waste such as paper, plastic, metal,
glass, textile from the source of generation or from material
recovery facilities; Bins for storage of bio-degradable wastes

shall be painted green, those for storage of recyclable wastes

shall be printed blue and those for storage of other wastes

shall be printed black;

(i) establish waste deposition centres for domestic hazardous
waste and give direction for waste generators to deposit
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domestic hazardous wastes at this centre for its safe disposal.
Such facility shall be established in a city or town in a manner
that one centre is set up for the area of twenty square
kilometres or part thereof and notify the timings of receiving
domestic hazardous waste at such centres;

(j) ensure safe storage and transportation of the domestic
hazardous waste to the hazardous waste disposal facility or as

may be directed by the State Pollution Control Board or the
Pollution Control Committee;

(k) direct street sweepers not to burn tree leaves collected from
street sweeping and store them separately and handover to
the waste collectors or agency authorised by local body;

(l) provide training on solid waste management to waste-pickers
and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and
fish market on day to day basis and promote setting up of
decentralised compost plant or bio-methanation plant at
suitable locations in the markets or in the vicinity of markets
ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and
by-lanes daily, or on alternate days or twice a week depending
on the density of population, commercial activity and local
situation;

(o) set up covered secondary storage facility for temporary storage
of street sweepings and silt removed from surface drains in

cases where direct collection of such waste into transport
vehicles is not convenient. Waste so collected shall be
collected and disposed of at regular intervals as decided by the
local body;

(p) collect horticulture, parks and garden waste separately and
process in the parks and gardens, as far as possible;

(q) transport segregated bio-degradable waste to the processing
facilities like compost plant, bio-methanation plant or any such
facility. Preference shall be given for onsite processing of such
waste;
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(r) transport non-bio-degradable waste to the respective
processing facility or material recovery facilities or secondary

storage facility;

(s) transport construction and demolition waste as per the
provisions of the Construction and Demolition Waste

Management Rules, 2016;

(t) involve communities in waste management and promotion of
home composting, bio-gas Seneration, decentralised

processing of waste at community level, subject to control of
odour and maintenance of hygienic conditions around the
facility;

(u) phase out the use of chemical fertilizer in two years and use

compost in all parks, gardens maintained by the local body and

wherever possible in other places under its jurisdiction.

lncentives may be provided to recycling initiatives by informal

waste recycling sector.

(v) facilitate construction, operation and maintenance of solid

waste processing facilities and associated infrastructure on

their own or with private sector participation or through any

agency for optimum utilisation of various components of solid

waste, adopting suitable technology including the following

technologies and adhering to the guidelines issued by the
Ministry of Urban Development from time to time and

standards prescribed by the Central Pollution Control Board.

Preference shall be given to decentralised processing to
minimize transportation cost and environmental impacts such

as-

i) bio-methanation, microbial composting, vermi-
composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;

ii) waste to energy processes including refused derived fuel
for combustible fraction of waste or supply as feedstock

to solid waste-based power plants or cement kilns;

(w) undertake on their own or through any other agency

construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule l for disposal of
residual wastes in a manner prescribed under these rules;
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(x) make adequate provision of funds for capital investments as

well as operation and maintenance of solid waste management

services in the annual budget ensuring that funds for
discretionary functions of the local body have been allocated

only after meeting the requirement of necessary funds for solid

waste management and other obligatory functions of the local

body as per these rules;

(y) make an application in Form-l for grant of authorisation for
setting up waste processing, treatment or disposal facility, if
the volume of waste is exceeding five metric tonnes per day

including sanitary landfills from the State Pollution Control

Board or the Pollution Control Committee, as the case may be;

(z) submit application for renewal of authorisation at least sixty

days before the expiry of the validity of authorisation;

(za) prepare and submit annual report in Form lV on or before the

3othApril of the succeeding year to the commissioner or

Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge

of the State Urban Development Department or village

panchayat or rural development department and to the

respective State Pollution Control Board or Pollution Control

Committee by the 31st May of every year;

(zc) educate workers including contract workers and supervisors for
door to door collection of segregated waste and transporting

the unmixed waste during primary and secondary

transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal

protection equipment including uniform, fluorescent jacket,

hand gloves, raincoats, appropriate foot wear and masks to all

workers handling solid waste and the same are used by the
workforce;

(ze) ensure that provisions for setting up of centres for collection,
segregation and storage of segregated wastes, are

incorporated in building plan while granting approval of
building plan of a group housing society or market complex;

and
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(zf) frame bye-laws and prescribe criteria for levying of spot fine

for persons who litters or fails to comply with the provisions of

these rules and delegate powers to officers or local bodies to
levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and

communication campaign and educate the waste generators

on the following; namely:-

(i) not to litter;

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possible;

(iv) practice segregation of waste into bio{egradable, non-

biodegradable recyclable and combustible), sanitary

waste and domestic hazardous wastes at source;

(v) practice home composting, vermi-composting, bio-8as

generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated

in the pouches provided by the brand owners or a suitable

wrapping as prescribed by the local body and place the

same in the bin meant for non-biodegradable waste;

(vii) storage of segregated waste at source in different bins;

(viii) handover segregated waste to waste pickers, waste

collectors, recyclers or waste collection agencies; and

(ix) pay monthly user fee or charges to waste collectors or
local bodies or any other person authorised by the local

body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the
timeline as specified in rule 23 for setting up and

operationalisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable,

non-combustible and non-reactive inert waste and pre-

processing re.iects and residues from waste processing facilities
to go to sanitary landfill and the sanitary landfill sites shall
meet the specifications as given in Schedule-|, however, every
effort shall be made to recycle or reuse the rejects to achieve

the desired objective of zero waste going to landfill;

Page 6 of 11

82



(zj) investigate and analyse all old open dumpsites and existing

operational dumpsites for their potential of biomining and bio-

remediation and wheresoever feasible, take necessary actions

to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation
of dumpsite, it shall be scientifically capped as per landfill
capping norms to prevent further damage to the environment.

(zl) collect and transport biodegradable, non-biodegradable, and

domestic hazardous waste from households including slums

and informal settlements, commercial, institutional and other
non-residential premises, multi-story buildings, large

commercial complexes, malls, housing complexes and the like

in com partmenta lised and covered vehicle to the respective
processing facility.

Whereas, Rule 22 of the Solid Waste Management Rules, 2016

prescribes the time frame for implementation of the said rules

which is reproduced below:

22. Time frame for implementation.-Necessary infrastructure for
implementation of these rules shall be created by the local

bodies and other concerned authorities, as the case may be,

on their own, by directly or engaging agencies within the time
frame specified below:

fr Activity Time limit from
the date of
notification of
rules

(1) (2) (3)

1 ldentification of
setting up solid
facilities

suita ble
waste

sites for
processing

l year

2 ldentification of suitable sites for
setting up common regional sanitary
landfill facilities for suitable clusters of
local authorities under 0.5 million
population and for setting up common
regional sanitary landfill facilities or

1 year
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standalone sanitary landfill facilities by

all local authorities having a population
of 0.5 million or more

3 Procurement of suitable sites for
setting up solid waste processing

facility and sanitary landfill facilities

2 years

4 Enforcing waste generators to practice

segregation of biodegradable,
recyclable, combustible, sanitary waste
domestic hazardous and inert solid

wastes at sou rce

2 years

5 Ensure door to door collection of
segregated waste and its

transportation in covered vehicles to
processing or disposal facilities

2 years

5 Ensure separate storage, collection and

transportation of construction and

demolition wastes

2 years

7 Setting up solid waste processing

facilities by all local bodies having

100000 or more population

2 years

8 Setting up solid waste processing

facilities by local bodies and census

towns below 100000 population

3 years

9 Setting up common or standalone
sanitary landfills by or for all local

bodies having 0.5 million or more
population for the disposal of only such

residual wastes from the processing

facilities as well as untreatable inert
wastes as permitted under the Rules

10.

3years
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Setting up common or regional sanitary
landfills by all local bodies and census

towns under 0.5 million population for
the disposal of permitted waste under
the rules
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4

1,1,. Bioremediation or capping of old and

abandoned dump sites
5yea rs

Whereas, section 9 of the Jammu and Kashmir, Non-biodegradable
Material (Management, Handling and Disposal) Act, 2007 provides as

follows:

Section 9 - Prohibition to throw biodegradable and non-
biodegradable garbage in public drains, natural or manmade lakes,

wetlands.- (1) No person, by himself or through another, shall

knowingly or otherwise, throw or cause to be thrown, in any drain,
ventilation, shaft, pipe and fittings, connected with the private or
public drainage works, natural or manmade lakes, wetlands any non-
biodegradable garbage or construction debris or any biodegradable
garbage by placing in a non-biodegradable bag or container likely to-

i. injure the drainage and sewage system;

ii. interfere with the free flow or affect the treatment and disposal

of drainage and sewage contents;

iii. be dangerous or cause nuisance or be prejudicial to the public

health; and

iv. damage the lakes, rivers or wetlands.

(2) No person shall, knowingly or otherwise, place or permit to
be placed, except in accordance with such procedure and after
complying with such safeguards as may be prescribed, any
biodegradable or non-biodegradable garbage in any public place

open to public view unless-

(a) the garbage is placed in any receptacle; or

(b) the garbage is deposited in a location designated by local
authority having jurisdiction in the area for the disposal of
such garbage.

Whereas, the Municipal Committee, Sumbal has been found to be in
breach of Waste Management Rules/ Act referred to above. lnspection
Report of J&K PCC along with Photographs in this matter is also enclosed;

Whereas, the matter of pollution in wetlands is also being heard by the
Hon'ble National Green Tribunal in OA 239 / 2024 and the order passed on
73.O3.2024 in the matter is enclosed and;

5

6
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7 Whereas, contravention of provisions of the Environment (Protection)

Act, 1986, rules, orders and directions issued there under is punishable

under the said Act and this includes contraventions by Government
Departments as well.

Now therefore, in view of the above position of law, the deficiencies that
persist in the implementation of the Water (Prevention & Control of Pollution)

Acl, !974, Solid Waste Management Rules 2016 and in exercise of powers

under Section 5 of the Environment (Protection) Act 1986, Section 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 and 31-A of Air (Prevention

& Control of Pollution) Act, 1981, the following directions are hereby issued:

The Executive officer, Municipal Committee sumbal shall:-

i. Ensure that solid waste is collected, processed, treated and disposed

of in accordance with the Solid Waste Management Rules 2016,

Plastic Waste Management Rules 2016 and the Jammu and Kashmir

Non-biodegradable Material (Management, Handling and Disposal)

Act,2007.

ii. Ensure that no waste, whether bio-degradable or non-

biodegradable, from domestic or commercial establishments is

dumped on the bank of Wular Lake at Nussu Zalwan, in violation of
the Water (Prevention and Control of Pollution) Act, 1974 and

section 9 of the Jammu and Kashmir Non-biodegradable Material
(Management, Hand ling and Disposal) Act, 2007.

iii. Notify the waste collection schedule and method of collection for
segregated bio-degradable and non-biodegradable waste and collect
waste in accordance with the schedule and method so notified.

iv. Enforce performance of duties by the waste generators as prescribed

under rule 4 of the Solid Waste Management Rules, 2016.

v. Direct waste generators not to litter i.e. throw or dispose of any
waste such as paper, bottles, cans, tetra packs, fruit peel, wrappers,
etc., or burn or bury waste on streets, open public spaces, drains,
water bodies and to segregate the waste at source as prescribed
under these rules and hand over the segregated waste to authorised
waste pickers or waste collectors, authorised by the local body.

vi. Submit a list of officials of Sumbal Municipal Committee, who are
responsible for continuous violation of Solid Waste Management
Rules for their prosecution under the Environmental (Protection) Act,
1986.
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vii. Submit the present status of Solid Waste observed near Wular Lake

and action plan along with the timeline for its removal from the
above mentioned a rea.

viii. Furnish quantity of solid waste generated in Sumbal Municipal
Comm ittee Jurisdiction.

ix. Furnish the quantity of solid waste processed daily in Sumbal

Municipal Committee Jurisdiction and disposal thereof.

x. Furnish the action plan and timeline regarding processing of legacy

waste lying on the bank of Wular Lake at Nussu Zalwan, as reflected

in the recent inspection report of J&K PCC dated 29'04-2024.

The response of Municipal Committee Sumbal must reach J&K Pollution

Control Committee by or before 10th June 2024.

Encl: leaves.

_) (Vasu Yadav)
t I Chairman

Copy to:

1. Financial Commissioner (Addl. Chief Secretary), Forests, Ecology and

Environment Department, Civil Secretariat, Jammu / Srinagar.

2. Commissioner/Secretary to GovU Housing and Urban Development
Department, Civil Secretariat, Jammu / Srinagar.

3. DivisionalCommissioner,Kashmir.
4. Deputy Commissioner/District Magistrate, Bandipora.
5. Regional Director, J&K PCC, Kashmir.
6. Director, Urban Local Bodies, Kashmir.
7. Wild Life Warden (Wetlands) Jammu & Kashmir.
8. Scientist'B' ln charge MSW, J&K PCC

9. Divisional Officer, PCC, Bandipora.
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Anne4 -y
a Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

The Executive Officer
Municipal Committee
Hajin

No: JKPCC /NGT/239-2024/ t 't'

il
Silk Factory Road
Rajbagh, Srinagar, 190 008

'.Vh!fiH

tb
Dt:- 05- 2024

1,

subject: violation of Solid Waste Management Rules, 20\6 by Municipal
Committee Hajin.

Ref: O.A No. 239 of 2024 titled "What challenges are Kashmiri wetlands
Facing?" appearing in Kashmir Life dated 02.02.2024.

whereas, disposal of solid waste is primarily regulated under the
following Rules / Act:
a. Solid Waste Management Rules ,201,6
b. Plastic Waste Management Rules,2016
c. J&K Non-biodegradable Material (Management, Handling and

Disposal) Act,2OO7
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2. whereas, Rule 15 of the solid waste Management Rules, 2016
prescribes the duties and responsibilities of the local authorities and
village Panchayats of census towns and urban agglomerations, which are
reproduced below:

15. Duties and responsibilities of local authorities and village
Panchayats of census towns and urban agglomerations. - The local
authorities and Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and
strategy on solid waste management within six months from
the date of notification of state policy and strategy and submit
a copy to respective departments of State Government or
Union territory Administration or agency authorised by the
State Government or Union territory Administration;

(b) arrange for door-to-door collection of segregated solid waste
from all households including slums and informal settlements,
commercial, institutional and other non-residential premises.
From multi-storage buildings, large commercial complexes,
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malls, housing complexes, etc., this may be collected from the

entry gate or any other designated location;

(c) establish a system to recognise organisations of waste pickers

or informal waste collectors and promote and establish a

system for integration of these authorised waste-pickers and

waste coltectors to facilitate their participation in solid waste

management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards

and thereafter encourage integration in solid waste

management including door to door collection of waste;

(e) frame byelaws incorporating the provisions of these rules

within one year from the date of notification of these rules and

ensure timely implementation;

(f) prescribe from time-to-time user fee as deemed appropriate

and collect the fee from the waste generators on its own or

through authorised agency;

(g) direct waste generators not to litter i.e throw or dispose of any

waste such as paper, water bottles, liquor bottles, soft drink

cans, tetra packs, fruit peel, wrappers, etc., or burn or bury

waste on streets, open public spaces, drains, water bodies

and to segregate the waste at source as prescribed under

these rules and hand over the segregated waste to authorised

the waste pickers or waste collectors authorised by the local

body;

(h) setup material recovery facilities or secondary storage facilities

with sufficient space for sorting of recyclable materials to

enable informal or authorised waste pickers and waste

collectors to separate recyclables from the waste and provide

easy access to waste pickers and recyclers for collection of
segregated recyclable waste such as paper, Plastic, metal,

glass, textile from the source of generation or from material

recovery facilities; Bins for storage of bio-degradable wastes

shall be painted green, those for storage of recyclable wastes

shall be printed blue and those for storage of other wastes

shall be printed black;

(i) establish waste deposition centres for domestic hazardous

waste and give direction for waste generators to deposit
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domestic hazardous wastes at this centre for its safe disposal.

Such facility shall be established in a city or town in a manner

that one centre is set up for the area of twenty square

kilometres or part thereof and notify the timings of receiving

domestic hazardous waste at such centres;

(j) ensure safe storage and transportation of the domestic

hazardous waste to the hazardous waste disposal facility or as

may be directed by the State Pollution Control Board or the
Pollution Control Committee;

(k) direct street sweepers not to burn tree leaves collected from
street sweeping and store them separately and handover to
the waste collectors or agency authorised by local body;

(l) provide training on solid waste management to waste-pickers

and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and

fish market on day to day basis and promote setting up of
decentralised compost plant or bio-methanation plant at
suitable locations in the markets or in the vicinity of markets

ensu ring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and

by-lanes daily, or on alternate days or twice a week depending

on the density of population, commercial activity and local

situation;

(o) set up covered secondary storage facility for temporary storage
of street sweepings and silt removed from surface drains in
cases where direct collection of such waste into transport
vehicles is not convenient. Waste so collected shall be

collected and disposed of at regular intervals as decided by the
local body;

(p) collect horticulture, parks and garden waste separately and
process in the parks and gardens, as far as possible;

(q) transport segregated bio-degradable waste to the processing

facilities like compost plant, bio-methanation plant or any such

facility. Preference shall be given for onsite processing of such
waste;
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(r) transport non-bio-degradable waste to the respective

processing facility or material recovery facilities or secondary

storage facility;

(s) transport construction and demolition waste as per the
provisions of the Construction and Demolition Waste

Management Rules, 2015;

(t) involve communities in waste management and promotion of
home composting, bio-gas generation, decentralised

processing of waste at community level, subiect to control of
odour and maintenance of hygienic conditions around the

facility;

(u) phase out the use of chemical fertilizer in two years and use

compost in all parks, gardens maintained by the local body and

wherever possible in other places under its jurisdiction.

lncentives may be provided to recyclin8 initiatives by informal

waste recycling sector.

(v) facilitate construction, operation and maintenance of solid

waste processing facilities and associated infrastructure on

their own or with private sector participation or through any

agency for optimum utilisation of various components of solid

waste, adopting suitable technology including the following

technologies and adhering to the guidelines issued by the

Ministry of Urban Development from time to time and

standards prescribed by the Central Pollution Control Board.

Preference shall be given to decentralised processing to
minimize transportation cost and environmental impacts such

as-

i) bio-methanation, microbial composting, vermi-
composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;

ii) waste to energy processes including refused derived fuel
for combustible fraction of waste or supply as feedstock
to solid waste-based power plants or cement kilns;

(w) undertake on their own or through any other agency

construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule 1 for disposal of
residual wastes in a manner prescribed under these rules;

Page 4ot 11
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(x) make adequate provision of funds for capital investments as

well as operation and maintenance of solid waste management
services in the annual budget ensuring that funds for
discretionary functions of the local body have been allocated
only after meeting the requirement of necessary funds for solid

waste management and other obligatory functions of the local

body as per these rules;

(y) make an application in Form-l for grant of authorisation for
setting up waste processing, treatment or disposal facility, if
the volume of waste is exceeding five metric tonnes per day

including sanitary landfills from the State Pollution Control
Board or the Pollution Control Committee, as the case may be;

(z) submit application for renewal of authorisation at least sixty

days before the expiry of the validity of authorisation;

(za) prepare and submit annual report in Form lV on or before the
3OthApril of the succeeding year to the Commissioner or
Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge

of the State Urban Development Department or village
panchayat or rural development department and to the
respective State Pollution Control Board or Pollution Control

Committee by the 31st May of every year;

(zc) educate workers including contract workers and supervisors for
door to door collection of segregated waste and transporting
the unmixed waste during primary and secondary

transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal
protection equipment including uniform, fluorescent jacket,

hand gloves, raincoats, appropriate foot wear and masks to all

workers handling solid waste and the same are used by the
workforce;

(ze) ensure that provisions for setting up of centres for collection,
segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of
building plan of a group housing society or market complex;
and
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(zf) frame bye-laws and prescribe crlteria for levying of spot fine
for persons who litters or fails to comply with the provisions of
these rules and delegate powers to officers or local bodies to
levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and
communication campaign and educate the waste generators

on the following; namely:-

(i) not to litter;

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possible;

(iv) practice segregation of waste into bie{egradable, non-

biodegradable recyclable and combustible), sanitary
waste and domestic hazardous wastes at source;

(v) practice home composting, vermi-composting, bio-gas
generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated

in the pouches provided by the brand owners or a suitable
wrapping as prescribed by the local body and place the
same in the bin meant for non-biodegradable waste;

(vii) storage of segregated waste at source in different bins;

(viii) handover seBregated waste to waste pickers, waste
collectors, recyclers or waste collection agencies; and

(ix) pay monthly user fee or charges to waste collectors or
local bodies or any other person authorised by the local

body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the
timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable,
non-combustible and non-reactive inert waste and pre-
processing rejects and residues from waste processing facilities
to go to sanitary landfill and the sanitary landfill sites shall
meet the specifications as given in Schedule-|, however, every
effort shall be made to recycle or reuse the rejects to achieve
the desired objective of zero waste going to landfill;
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(zj) investigate and analyse all old open dumpsites and existing

operational dumpsites for their potential of biomining and bio-

remediation and wheresoever feasible, take necessary actions

to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation
of dumpsite, it shall be scientifically capped as per landfill
capping norms to prevent further damage to the environment.

(zl) collect and transport biodegradable, non-biodegradable, and

domestic hazardous waste from households including slums

and informal settlements, commercial, institutional and other

non-residential premises, multi-story buildings, large

commercial complexes, malls, housing complexes and the like

in compa rtmentalised and covered vehicle to the respective
processing facility.

Whereas, Rule 22 of the Solid Waste Management Rules, 2016

prescribes the time frame for implementation of the said rules

which is reproduced below:

22. Time frame for implementation.-Necessary infrastructure for
implementation of these rules shall be created by the local

bodies and other concerned authorities, as the case may be,

on their own, by directly or engaging agencies within the time
frame specified below:

fr Activity Time limit from
the date of
notification of
rules

(1) (2) (3)

1 ldentification of
setting up solid
facilities

su itable
waste

s ites for
processing

1 year

2 ldentification of suitable sites for
setting up common regional sanitary
landfill facilities for suitable clusters of
local authorities under 0.5 million
population and for setting up common
regional sanitary landfill facilities or

l year
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standalone sanitary landfill facilities by

all local authorities having a population
of 0.5 million or more

3 Procurement of suitable sites for
setting up solid waste processing

facili and sanitary landfill facilities

2 yea rs

4 yea rs

5 Ensu re door to door collection of
segregated waste and its

transportation in covered vehicles to
rocessing or disposal facilitiesp

2 years

6 Ensure separate storage, collection and

transportation of construction and

demolition wastes

2 years

7 Setting up solid waste Processing
facilities by all local bodies having

100000 or more population

2 years

8 Setting up solid waste processing

facilities by local bodies and census

towns below 100000 population

3 years

9 Setting up common or standalone

sanitary landfills by or for all local

bodies having 0.5 million or more
population for the disposal of only such

residual wastes from the processing

facilities as well as untreatable inert
wastes as permitted under the Rules

3 years

10. Setting up common or regional sanitary
landfills by all local bodies and census
towns under 0.5 million population for
the disposal of permitted waste under
the ru les

3yea rs
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Enforcing waste generators to practice

segregation of biodegradable,
recyclable, combustible, sanitary waste

domestic hazardous and inert solid

wastes at sou rce
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7!. Bioremediation or capping of old and

abandoned dump sites

yea rs

Whereas, section 9 of the Jammu and Kashmir, Non-biodegradable
Material (Management, Handling and Disposal) Act, 2007 provides as

follows:

Section 9 - Prohibition to throw biodegradable and non-
biodegradable garbage in public drains, natural or manmade lakes,

wetlands.- (1) No person, by himself or through another, shall
knowingly or otherwise, throw or cause to be thrown, in any drain,
ventilation, shaft, pipe and fittings, connected with the private or
public drainage works, natural or manmade lakes, wetlands any non-
biodegradable garbage or construction debris or any biodegradable
garbage by placing In a non-biodegradable bag or container likely to-

i. injure the drainage and sewage system;

ii. interfere with the free flow or affect the treatment and disposal

of drainage and sewage contents;

iii. be dangerous or cause nuisance or be prejudicial to the public

health; and

iv. damage the lakes, rivers or wetlands.

(2) No person shall, knowingly or otherwise, place or permit to
be placed, except in accordance with such procedure and after
complying with such safeguards as may be prescribed, any

biodegradable or non-biodegradable garbage in any public place

open to public view unless-

(a) the garbage is placed in any receptacle; or

(b) the garbage is deposited in a location designated by local
authority having jurisdiction in the area for the disposal of
such garbage.

Whereas, the Municipal Committee, Hajin has been found to be in breach
of Waste Management Rules/ Act referred to above. lnspection Report of
J&K PCC along with Photographs in this matter is also enclosed;

Whereas, the matter of pollution in wetlands is also being heard by the
Hon'ble National Green Tribunal in OA 239 I 2024 and the order passed on
t3.03.2024 in the matter is enclosed and;

5

6
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7. Whereas, contravention of provisions of the Environmental Protection
Act, 1986, rules, orders and directions issued there under is punishable

under the said Act and this includes contraventions by Government
Departments as well.

Now therefore, in view of the above position of law, the deficiencies that
persist in the implementation of the Water (Prevention & Control of Pollution)
Act, 1974, Solid Waste Management Rules 2016 and in exercise of powers

under Section 5 of the Environment (Protection) Act 1986,section 33-A of the
Water (Prevention & Control of Pollution) Act, L974 and 31-A of Air (Prevention

& Control of Pollution) Act, 1981, the following directions are hereby issued:

The Executive Officer, Municipal Committee Hajin shalli

i. Ensure that solid waste is collected, processed, treated and disposed

of in accordance with the solid Waste Management Rules 2016,

Plastic Waste Management Rules 2016 and the Jammu and Kashmir

Non-biodegradable Material (Management, Handling and Disposal)

Act, 2007.

ii. Ensure that no waste, whether bio-degradable or non-

biodegradable, from domestic or commercial establishments is

dumped on the bank of Wular Lake at Nussu Zalwan, in violation of
the water (Prevention and Control of Pollution) Act, 1974 and
section 9 of the Jammu and Kashmir Non-biodegrada ble Material
(Management, Handling and Disposal) Act, 2007.

iii. Notify the waste collection schedule and method of collection for
segregated bio-degradable and non-biodegradable waste and collect
waste in accordance with the schedule and method so notified.

iv. Enforce performance of duties by the waste generators as prescribed

under rule 4 of the Solid Waste Management Rules, 2016.

v. Direct waste generators not to litter i.e throw or dispose of any waste
such as paper, bottles, cans, tetra packs, fruit peel, wrappers, etc., or
burn or bury waste on streets, open public spaces, drains, water
bodies and to segregate the waste at source as prescribed under
these rules and hand over the segregated waste to authorised waste
pickers or waste collectors, authorised by the local body.

vi. Submit a list of officials of Hajin Municipal Committee, who are
responsible for continuous violation of Solid Waste Management
Rules, for their prosecution under the Environmental (Protection)
Act, 1986.
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v .

v .

tx.

x

Submit the present status of Solid Waste observed near Wular Lake
and action plan along with the timeline for its removal from the
above mentioned a rea.

Furnish quantity of solid waste
Comm ittee Jurisdiction.

generated in Hajin Municipal

Furnish the quantity of solid waste processed daily in Hajin Municipal
Committee Jurisdiction and disposal thereof.

Furnish the action plan and timeline regarding processing of legacy
waste lying on the bank of Wular Lake at Nussu Zalwan, as reflected
in the recent inspection report ofJ&K pCC dated O2-OS-2024.

The response of Municipal committee Hajin must reach J&K pollution
Control Committee by or before LOth June 2024.

Encl: leaves.

Copy to:

1. Fina ncia I

2

3.

4.

5.

5.

7.

8.

9.

Commissioner (Addl. Chief Secretary), Forests, Ecology and
Environment Department, Civil Secretariat, jammu / Srinagar.
commissioner/secretary to Govu Housing and Urban Development
Department, Civil Secretariat, Jammu / Srinagar.
Divisional Commissioner, Kashmir.
Deputy Commissioner/District Magistrate, Bandipora.
Regional Director, J&K pCC, Kashmir.
Director, Urban Local Bodies, Kashmir.
Wild Life Warden (Wetlands), Jammu & Kashmir.
Scientist'B' ln charge MSW, J&K pCC

Divisional Officer, pCC, Budgam.
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-.t (Vasu Yadav)

J [^ Chalrman
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